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GOVERNMENT OF INDIA,

LEGISLATIVE DEPARTMENT.

PROCEEDINGS OF THE INDIAN LEGISLATIVE COUNCIL ASSEMBLED UNDER
THE PROVISIONS OF THE GOVERNMENT OF INDIA ACT, 1915.
(5 & 6 Geo. V, Ch. 61.)

The Council met at the Council Chamber, Viceregal Lodge, Simla, on
Tuesday, the 14th September, 1920.

PRESENT :

The Hon'ble Sir GeorGE LOWNDEs, E.C8.I, K.C, vice-President presiding
and 49 Members of whom 41 were Additional Members.

STATEMENT LAID ON THE TABLE. -

The Hon’ble Sir William Vincent : — 8ir, I lay on the table ;.
a statement® regarding Publicity Boards which was promised in reply to a -
question asked by the Hon’ble Mr. Saclichidananda Sinha on the 25th February
1920.” .

QUESTIONS AND ANSWERS.

Tke Hon’ble Mr. Surendra Nath Banerjea asked :—

1. “Have Government under consideration any definite and constructive caene
policy with regard to (a) the wider extension of cattle farms for purposes™™*
of breeding and storage of fodder at important centres, and (5) the effective
measures which are necessary for the adequate production of milk and milk
products

* Pide Appendix A.
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216 QUESTIONS AND ANSWERS.

{Eao Bakedur B. N. Sgrma ; Hr. Swrendra [147H SeriEnDER, 1020.]
Natk Dancrjea; Sir George Burnes.)

Ths Hon'ble Rao Bahadur B. N. Sarma replied :—

¢ For information regarding eattle-breeding farms and milk supply the
attention of the Hon’ble Member is invited to the answer which was given {o a
similar question put by the Hou’hle Mr. Khaparde on the 27th August last.

As regards fodder storage, the question was discussed last month at a Con-
forence Lield at Simla and the recommendations made are now under considera-

tion.””

The Hon’ble Mr. Surendra Nath Banerjea :—"Sir, may I ask
a supplementary question ¥ Will the Hon ble Member please give us an
ulea” as to the time when these recomumendations are likely to Le given effect

to?

The Fon'ble Rao Bahadar B, N. Sarma :—“I may assure the
Hon’ble Member that the matter will receive the carliest possible attention
and we hope to be able to issue a Resolution on the subject lefore the end of
next riouth.”

The Fon’blz Mr. Surendra Naik Banerjea sskcd :—

2. “{«) Was any petition subnitied by the Superintcndents of Post
Offices in  February last for an increase of their pay If so, wkat action waus
taken on it ?

() Have the Superintendents memorialised Government again for an
increase on the ground that the scale of pay recently sanctioned by the
Secretary of State is inadequate in view of the present high cost of living,
and incommensurate with their duties and responsibilities ?

(c) Isit a fact that the scales of pay rccently sanctioned for Deputy Col-
lectors and Extra Assistant Commissioners in all the provinces and for Telegraph
osficers, both Imperial and Provincial, are higher than those recommended by
the Public Services Commissicr, while in the case of Superintendents of Post
Offices the maximum and minimum are the same as thoso recommended by
that Commission ?

(d) Is it a fact that the minimum pay now sanctioned for Postal Superin-
tendents does not in effect represent any increase over the minimum fixed in
1871 and that all Superintendents of the last grade were drawing in pay and
acting allowance Ks. 250 before the introduction of the time-scale *

(e) Is it a fact that the maximwa yay, ¢iz., Rs. 700 recently sanctioned
by the Secretary of State is the same as that proposed by Sir Charles Stewart
Wilson as Director-General of Post Officcs many years ago ?

(f) Do Government propose to consider the present application of the
Superintendents of Post Offices fuvourably

The HEon'ble Sir George Barnes replied :—

“ (@) The memorials submitted hy the Superintendents of Post Ofices .were
witkheld en the ground that the Sceretary of State had sanctioned a revised
scale of pay for these officials.

(b) Yes.

(¢) Yes.

(d) In 1871 the minimaum pay of Superintendents of Post Offices was
Rs. 206. 1t is »ow RBs. 250. When the time-scale was introduced, practically

4ll Superintendents in the lowest grade were drawing salary at the rate of
Is. 250 a mooth.

{2) Yes.
(f) The memorials will reecive the careful consideration of Government.”"
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[1erm SErTEMBER, 1920.] [Mr. Su-cudra Nath Banerjea ; Sir George
Barucs ; Sir Monindra Chandra Nandi;
Iico Sahadur B. &. Szrma.)

The Hon'ble Mr. Surendra Wath Bamerjea :—"Sir, may I
ask when final orders are likely 1o be passed o this.auemorial 27

The Hon’ble Sir George Barpes:—* I cannot sive the Hon'ble
Member an exact date, but 1 mvy- inform hiw that | am receiving a deputa-
tion of these Supcrintendents next week.”
The )Edon’ble maharaja Sir Manindra Chandra Nandi

asked : — ‘

8. “(a) Has the attention of Government heen drawn to an unstarred settiem
question asked by the Hon’ble Babu Brojendra Kishore Foy Choudhur.vg",'f-w#:

at a meeting of the Bengal Legislaiive Council held on the 4th August last,
regarding the amount of costs of settlement operations in the district of
Mymensingh, and the reply of the Local Government therets, particularly the
statement that the allcged excess collection has been automatically credited
to the Government of ludia

() Will Government lay on the table a copy of their * general orders’
veferred to in the said reply ?

(¢) Is contribution hy the Statc of 1 (one fourth) or any proportion of
the costs of settiement and record-uf-rights opcrations entirely discretionary,
or is there any rule or well-established practice in that behalf ¥
The Hon'ble Rao Bahadur B. N. Sarma replied :—

“(a) and (4) The Government of India have not seen the question and
answer referred to, which, so far as they are aware, bave not yet been pub-
lished.

(¢) The arrangement under which one-quarter of the cost of settlement
operations is debited to Imperizl revenues was sanctioned by the Secretary
of State in 1894. In 1918 with his approval the liability of Imperial Revenues
for the cost of original survey and scttlement operations in distriets for which
estimates have not been sanctioned was fixed at Rs. 200 per square mile until
such time as the Iinancial Settlement with the Government of Bengal is revised,
Under the reformed constitution ne part of the cost of Survey and Settlement
operations will fall on Tmperial revenues.”

The Hon’ble Maharaja Sir Manindra Chandra Nandi
asked :—

4, “ (a) Has the attention of Government been drawn to two cables expertar
of Reuter, dated London, August 3, reporting the reply given by the Secretary ™

of Btate to a question in the House of Commons by Alr. A. M. Samuel,
regarding export of rice from India to Burope ?

(8) If =5, are Government in a position to lay on the table a copy of the
official Report and the statement of the Government of India referred to by
the Secretary of State in his reply ?

(¢) What is the exact nature of India’s present commitments to the other
countrics in regard to food grains and the understanding with the Royal Coms
mission on Wheat Supplics in that behalf ?

(d) Has the attention of Government been drawn to the report that a
Japanese firm lias recently acquired a large iuterest in the rice trade of Burma
and has been aoquiring a large stock of rice ?

(€) 1f so, is there any truth in the report?

(/) In what manner has the steamer freight for carrying rice from Burma

%
o

to the different parts in India varied since 1914 ¢

The Hon'ble Rao Bahadur B. N, Sarma replied : —
" 1(a) Guvernment have scen the cables referied t.
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[Reo Bahadur B. N, Sarma; Sir Manindra [4TH SEPTEMBER, 1920.]
Chandra Nendi.)

(b) Capies * of Mr. A. M. Samuel’s question and of the Sceretary of State’s
reply thereto which contains the Government of India’s statement on the sub-
Ject are laid on the table.

i¢) Statements * are also laid on the table showing {lLe alloiments of rice
(Burma and Indian), wheat and other minor foed-grains sanctioned for export
to foreign countries during the year 1920. The exportable surplus of Burma
rice is being deait with in the manner explained in the press communiqué of
the 24tk December 1919, a copy® of which is laid on the table. Allotrents of
Burma rice, after providing for the estimated and stated demands of Iundia,
arc being made to foreign countries according to their requirements. There
is no understanding with the Royal Commission on Wheat Supplies in regard to
any exports either from India or Burma.

(d) and( ¢) Government have seen the report in the press. A Japanese
firm has bought a mill at Dawboug at & price of Rs. 9 lakhs, and has purchased
paddy cquivalent in ameunt to 4,000 tons of cargo rice.

(f) Government have noi the material from which the required information
can be obtained but a staterzent® is laid on the table showing pre-war rates and
rates in foree since the institution of the Burma rice control.””

Tfei Hon'ble Makaraja Sir Manindra Chandra Nandi
asked 1 —
Lrportation 5. “(a) Will Government be pieased to make : statement of their policy
suetrom in regard to the export of Lovine caitle from India? Is it a fact that they
regard such export as an ‘ucentive towards improvement in the brecd and
quality of cattle?
(!) Wkat is the number of such cattle exported since January, 1920,
month by month, from the different provinces ?
{c) Are Governizent awere of a strong feeling among the Indian public
against such export ?
(d; Have Government any approximate idea as to the total number of
hovire cattle in each province ? E
(¢) Is it a fact that the said pumber has been on the decline for some time,
and the type is deteriorating, in some provinces at least ?
(/) What steps have been taken by Government in the different provinces
for improving and inereasing the supply of bovine cattle 7"

The Hon'ble Rao Bahadur B. N. Sarma replied :—

“(a) The question received the attention of the Government of India in 1907
and 1908 when the view was taken that a foreign demand for cattle of good
quality would probably terd to encourage sustained efforts on the part of Indian
cattle owners to improve the breed. In 1914 the Government of India caused
the Board of Agriculture to consider at its meeting in 1916 the policy which
should be adopted in regard to the export of cattle to foreizn countries. A
comuiittee was appoiuted by the Board to examine the question and arrived at
the conclusion that the most suitable action {o meet the situati.n would be, not
to restrict the export of eattle that are in demand abroad, but to maintain pare
Eerds of such cattle in the middle of the breeding tracts and to assist snch breed-
er: in every suitable way to extend and improve their present operations. The
Board of Agricalture accented the report and recommended that, as the ex-
port of cattle stimulates breeding, it should not be discouraged. The Govern-
1nent of India informed Local Governments that they were inclined to accept
this recommendation, but added that at the same time the possibility of tho
depletion of the best breeds was a matter that doscrved attention; In cases
where particnlar Indian brceds were in.demand abroad they were
asked to consider how far the depletion - of indigemous breeds could
and skould be checke by the int by ernment of pure
herds as suggested by the Committee of the Board of Agricultare.
The questior. whether steps should be taken to restrict export was referred onco
more to the Board of Agriculture Isat year. A sub-committee was appointed
last Doeen!ber to consider the question and it reported that the evidence before
the Committee did not prove that deterioration was taking place to any marked

® Not included in these Procoedings,
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[1irs Serrevuer, 1920.) [Rao Bihadur B. N, Surina; Sir  Maa'ndra
Chandra Nandi.)

C . v
degree, or that any snch possible deferioration was due to ihe ex-
port of cattle. Tt found that in any case the export abroad at pre- .
gent forms a neglivible fraction of the total export trade from breeding
areas and considered that control was not called for immediately. The com-
mittee expressed the opinion that the inherent instinet for gain and consequent
ineentive to hreed good animals would be developed by encouraging trede. After
careful consideraiion of the question from ail poinis of view the Government of
India gencrally accopted thess cenclusions, but they have addressed local Gov-
ernments and Adménistrations impressing on them the desirability of keeping
a earefu] watch on the naiure of the export trade, particularly with & view to
observing the class of auimals exporled. Local Governments are also being
asked for statistical information regarding the extent to which eood breeding
cattle'are being exported, and when this information is available the whole ques-
tion will be reconsidered.

(b) Tt is not possible to obtain figures of export from each province. A
stateent* showing the nmeher of hovine cattle which have left India fromn the
maritime provinges since January 1920 is placed on the table.

(¢) The Government of India have received a large number of re-
presentations urging the prohibition or restriction of exports.

(d) Yes. A statement”™ giving the figures of the recent cattle cénsus which
was taken during the period December 1919 to April 1920, so far as they have
been received, is l:id on the table.

(¢) As regards the first part of the question, the figures contained in the
Agricultaral Statisties of India for 1917-13 show that there was a steady in-
erease in the number of bovine caitle from 1903 to 1917. In 1917-18 there was
a slight decrease. A statement” showing tha total number of bovine cattle for
the years 1908-09 to 1917-18, which are the latest available in the Agriculturel
Statistics, is laid on the table. The figures of the recent census are still incom-
plete owing to the absence of figznres for Ajmer-Merwara, but if the figures for
{hat area be also excluded from the returns of 1917-18 the census figures for the
rest of India show a fall of about 3 per cent; doubtless due to the wide-spread
fodder famine of 1918-19. For the reasons stated on page vii of the report
submitting the Agricultural statistics for 1917-18, no uscful comparison can be
made between the totzl figures for any years, as these totals do not actually re-
present the number of stock in the year against which the fisures are shown
owing to the fact that the stock had uot been enumerated simultaneounsly all
over Indie prior to the recent ce_sus.

As regards the second part of {he guestion there is, as siated in the reply
to Part (a) no evidence of deterioration of type. Co

(f) The Hou'ble Member is referred to Chapter VI of the Report ou the
progress of Agriculture in India for 1918-19 which contains a Lrief account of
1he measures- taken in the several provinecs, and also to the Anaunal Reports
on {he working of the provinciul Agriculiural and Veterinary depariments.

The Imperial cattle breeding und dairying scheme has now been initicted. ™
The Hor’ble Maharaje Sir Manindra Chanira Nendi

asked :— . )
6. “(a) How far has the Indian Tariff (Amendment) Agt, 1919, aﬂectedgm:ﬂ.m
the export of hides and skins from India? Aeenament

(5 To wha! exten! has it benefited the Indian {anning and lcuthorudm
industry *

- {¢) Is it a fact that the Indian traders in hides and skins have been very
hard hit by its operation ? .

(d) Will Government be pleased to make a statement showing the
quantities and values of hides and skins ex ported to the different parts of {he
British Empire. as also to other countrics, since the afcresaid legislation,
as com) with the pre-war average t-helpni? .. ’

(¢) Has the tariff system introduced under the said legislation been
objected to by any of the importing countries 2"

g ® T'ide Appendiz B.
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[Sir George Barnes ; Sir Manindrs Chanira [147H SkpTRyBLR, 1920.]
Nandi ; Colonel TW. D. Weghorn; Rao
Bahadur B. N. Sarma. )

The Hen'tle Sir George Barnes replicl:—

(), (#) and (c) The attention of the Hon’ble Member is drawn to my
reply to the Ion%e Rao Bahadur B. N. Sarma’s question at the meeting of the
‘Tmperial Legislative Council held at Delhi on the 25th Febrnary last. I then iu-
formed the Ion’ble Mamber that it was too early to judge of the effect of
the duty.  Goverument are net yet in ¢ position to add to this repiy. The world-
wide depression in the leather and raw hide trades, which has developed since
the beginning of this year, has so re-acted upen the Indian market that the cffect
oi the expert dut; ther on shipments of raw hides or on the development
of the tamiing industry in India, camnot be determiued. The position of
Indian traders in raw hkides is not satisfactory. But this condition is
practicaily universal, aud compared with other more general causes, the
Government of India believe that the export duty has had litlle to do wiik the
present depressed state of the raw hide trade.

(d) A statement® giving, so far as is available, the information reguired by
the Hon’bie Member is laid on the table.

(¢) From replies given to interpellations in Parliament.it appears that of
the Allied and Associated Governments, France, Italy and the United States of
America have made representations against the differeutial daty on raw hides
and skins. They dwelt mainly on the harm likely to result from dulies to
their industries and consumers of leather.”

The Hon'ble Maharaja Sir Manindra Chandra Nandi

asked ;=

Exteaseast 7. “ {a) Is any propasal for linking up Rajshahi with Nator or Ishurdi

mflway line
tu:’co-

Isaurdl

by railwey now under consideration ?

(8) If s0, will Government indicate the alignment of such propoacé
railway and the time when it may be expected to be carried into effect ? "
The Hon’ble Colonel W, D. Waghorn replied :—

 (a) The reply is in the afirmative.

(b) The slignment at present under consideration is Ishurdi-Bampur
Boalia-Nachoul. Government are not in a position to say when the project is
likely to materialise.””

The kHedon'ble Maharaja Sir Manindra Chandra Nandi
as| Hond

8. “(a) Are the Government of India aware ii:at reports received by the

Profzesri-
Bl QZGovcmment of Bengal from some District Magi-irates” and 8nh-Divisional

Pangal

Officers refer to the prevalence of profiteering in rice by tradems and to the fact
that most of the cultivators are not benclitel to auy considerable extent by
the prevailing Ligh price of rice )

(b Are Government »1so aware of zllezations as to the purchase of stand.
ing crops by traders and speculators in Bengal much in advanoe of the harvest-
ing seasons P

(c) AreGovernment aware of similar reports in respect of any other
provinces #”

The Hon’bie Rao Bahadur B. N. Sarma, replied :—

“ (a) and () The Government of India have no information of any reports
and allegations of the kind referred to by tho Hon'ble Member,
(c) No.”

*Not ineluded in these Proceedings,
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[14TR SkprEnBrE, 1920.] [Sir Manindra Chandra Nandi; Sir George
Barnes : Mr. Shafi ; Ur. G. 8. Ehaparde.]

The Hon'bie Haharsja Sir Hanindra Chaandra Nanéi

ask-:d —

9. “(a) Ilas a memorial recently been submitted by the Supcrmtcndcnts {:g,ﬁmﬂ,
of Post Ditices regarding the murkquacy of their pay as lately sanctioned by gt .7 Post
the Secretary of State ¥

() Is it a fact that no nction was taken on a memorial submitted by the
Supermtenflmts in Febraary last, on the ground that a revised scale of pay had
Yeen sanctioned Ly the Secretar, y of Sk fute ¢

(¢) Isit a fact that the miniiann pay now sanctioned for the Sl.pmnteudcnls
does not really iudicate any increase over the pay sanctioned in the year 157
and that a last grade \ulumtcnﬂu-t of P'ost ()ﬂch; was already getting as lns
pay and acting allowances s, 250°%

(d) 1s it a fact that the ma
of State, namely, Rs. 700, is the sa
Wilson as Director-teneral of Post 03
Public Services Comunission ¥

imum pay recently sanctioned by the Secrctary
at recommended by Sir Charles Stoart
fices many  years ago, and by the last

() Is it a fact that the sceles of pay recently sanctioned by the Secretary
of State for the members of Frovincial Executive Servicesand the Provincial
Officers of the Telegraph Depariment, are substantially more than those reecom+
mended by the Public Services Commisc"on for those services ?

() U so, will Government state the reasons for this differential treatment
of the case of the Postal Superintendents 27

The Hon’ble Sir Ceorge Barnes replicd :— °

“ (a) to (e) I would refer the Hon’ble Member to the answers given to
the questions asked by the Hon'ble Mr. Surendra Nath Banerjea on the same
subject.

(f) The case of each scrviez must be considered on its merits. **

The Hon'ble Maharaja Sir Maunindra Cha.ndra. Nandi
asked : —
16. “ (a) What is the approximate date on which it is proposed to bring rus nassa
the Dacca University Act into operation ? Univocaity.
(b) What arraugen:>nts are proposed to be made for the control and
supervision of Intermediate LO]lt“’LS within the territorial limits of the Dacca
University ?
(c) Is it contemplated tomake provision for a. Department of Sanskritic
Btudies P " . )

The Hon'ble Mr, Shafi replied : —
“ (@) I is hoped that the Dacca University Act will be brought into opera-
tion next year.

(b) and (c) The Government of Tndia have no information. The questions
eould be more conveniently put in the local Legislative Council, **

The Hon'ble Mr. G. S. Khaparde asked ;—

11. “ (s) Have Government reccived any memorials dated the 29th May, n—-ru-
1919, and 26th Junme, 1920, regarding the protection and preservation of Hakiakens
Indisn cattle from the Mahishyas of Beugal, Bihar and Orissa, Chota I\afrpur e
snd Assam ? 5--“&.-{“ stration

(b) If the answer to (a) be in the affirmative what action has been taken
oris eontumxlatod with regard to the prayers contained in the said two
themorials P



22 QUESTIONS AND ANSWERS.

{20 Dubadur B. N.-Sarma: Hr. G. S [14rm Seerearser, 1920.]
Khaparde; Sir Genge Barwes; His
Exceliency  the  Comiacader-in-Chief ;
Sir William Marris. ) '

The Hon'ble Raos Bahadur B. N. Sarma replicd :—

* {e) Petitions doted Stk Angust 1919 and 15th June 1920 wore received
from & Ar. P. C. Sarkar, Assistant Scerclary of the Bengal Mahishyus Asso-
ciaticn, praying for certain steps to be taken to deal with a decrease in the num-
ber of cattle in India. The Government of India are unable to refer to these
petitions which were returned {o the sender under the rules 2s they had not been
submitted throngh the local Government.

(L) AMr. Sarkar was informed by letter of the policy which the Government
of Irdia are pursuing in the matter. For a statement of this policy the Ton’ble
Member is referred to my reply to the question on this subject put by the Hon’ble
Maharaja Sir Manindra Chandra Nandi.

The Bon'ble Mr. G. 5. Khapardeasked :—
Coatreat 12. «{a) Will Goverrment lay on the table a copy of the esisting mail con<
Pehema  tract with the Peninsula and Oriental Company, and state-- )
e (#) the amount borne by the Indian Exchequer of the mail subsidy, and
(i) the date on which the existing contract with ihe Company will
cxpire ?

(v Will Government state approximately the ratio of the Indian passen-
gers carried by the Peninsula and Oriental Company by their mail steamers to
the tc}.:.'i nun:ber of non-Indian passengers carried by thew during the last two
years

Tke i-on’ble Sir George Barnes rcplicd :—

“ (a) A copy® of the cxisting mail contract with the P. & 0. Company is
placed on the table.

(a) (i) The share of the mail subsidy horne by the Indian Exchequer is Rs.
6,856,820 a year. )

(a) (1) The existing contract will expire on July 31st, 1922,

(b) It is regretted that no inforaation en the point is available, *?

. Tke Bon'ble Mr. G. S. Kkaparde asked :—
Tetal
:‘f Indtun
1Te0] a

em:
ab!

(#) s India in any wiy respensible fio the pay, pensions, allowances, efc.,
of Indian troops employed as mentioned above 7

His Excellency t:e Commander-in-Chief replied - +

** (a) It would be contrary to public policy to publish the number of Indian
troops new serving in the countries named. Large reductions will have been
effected by March 1921.

(b) The reply is in the negative.

Tke Hon'ble Mr. C. S. Ehaparde asked : —

R eprasanta- 14, *Has the question of the representation of Coorg either by election or
eatanew * nomination in the Indian Legislative Assembly and the Council o’;’ state been
considered, and if so, with what result :”

The Hon'ble 8ir William Marris replied : —

¢t 1t has been decided to provide, when neocssary by momination, fi
representation in the Indian legisluture of all thp ml'::{or Pprovinces :;ut:::
Dethi, 1o which an clected seat in the Legislative Assembly has becn assigned. *’

e *Not juelad=d in these Proceedines,
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|141E SErTE :BtR, 1.20 | [ub- G. 8. Khaparde ; Sir Geo-gz Dernes ;
Lo Bahadur B. N. Sarma.|

The Foa'ble Fr. G. C. Eraparde asked:—

15, “(a) Is it propused to appoint » Cominittes to ccnsider and report on Excise Rer
the extent to which tiiw existing excise regulations in the difesent provinces ©
require amendment in view of the p)sknbxhty of the manufaciare of 1ndustrial
aleohol on a large scale being taken upin tie near futare ¥

(b) If the answer to (a) be in the affirmative, how many Irdians, official
and non-official, are to be placed op the s2id Committee 77
‘The Hon’ble Sir George Barnes replied :—

¢ (@) The reply is in the afirmative, - N

(V) The personncl of the Committee is given in the Press Communiqué
issned on the 20th o7 Angust, a copy * of which is laid on the table. 1t will be seen
that no Indian official or non-official has becr: placed on the Committee in question.
I may remark that in constituting this Cowzmittee the sole guiding princigle was
that it should be- composad euim.]v of experts, 4.e., of men selected by reason of
their knowledge f a par tmuar Lravek: of the suL)cct and entitled to speak with
authority on tlmt brarc|

The Hon’ble Lir, G. & Khaparde asked :— .
16. “(a) What action, if any, has been taken on the petitien addressed to Momortal
the Secretary of State by the Superintendents of Post Offices i:- February, 1020 ? m--!"

(0) What action, if any, hes been taken on the petition sabmitied in May m
lnst by the Deputy Postmasters-General for a increase of their pay ? pay et

(c) ‘Has the attention ¢f Gorernment been drawn 4o a memorial addressed
to Mis Excellency the Viceioy by the Superintendents of Post Oﬂices expressing
disappointment with the scale of pay recently sanctioned for them ”

The Hon'tle Sir George Barnes replied : —

¢ (@) These meworials were withheld on the ground that the Secretary of
State-had sanctioned a revised rate of pay for the officers in question.

{b) These mecmorials arc at present under esaminaiion.

(c) Yes.

The Hon'’ble Mr. G, S. Ekapardsasked : —

17. “Isit a fact that the Postal Officers’ Association has prayed for 8 pavar
reference of the question of pay of the Deputy Postmasters-General and Superin- g,
tendents of Post Offices to the Postal thum Conumittee now sitting? If so,
is any enquiry into the conditions of pay of tuese otiicers by that or any other
Cummittec contemplated "

The Hon'ble Sir George Earnes replied :—

“‘ The request was made, but it is not proposed to rofer {he question of the
pay of these officers to the Postel Enquiry or any cther Comrittee.

Thke Hon'’ble Mr. G. S. Khaparde asked : -

18. “With reference to the answer given on the 20th August last to my Stangnter of
question on the subject will Government he pleased to state thieir policy with sad Aﬁ.
regard to the slaughter of milch cows and agricultural cattle generally in
British India P”

‘l'hhnm'ble Rao Bakader B. N, Sarma replied :—

- 4Tl Hon’ble Member will sce from a reply which I gave to the Hon'ble
Mahu‘ma of Kassimbazar that the Government of India have taken astive mea-
sures. for.the preservation of cattle by encouraging and initiating schemes of

*Not included iu those Prooredings.
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224 QUESTIONS AND ANSWERS.

[Reo Fakadur B K. Sarwa ; Mr. G 8. " [14ru Sepraorg, 1020 ]
Khaparde; My. W. M. liaiiey ;
Klan Sakib Shak Nawaz Bhuito.)

catile-breeding.  They dirceted a census of eattle to be takon thro:ghont British
India during the cold weather of 1919-20 and the figares from nearly all the
Provinces which have just arrived are Leing scrutinized. A conference of re-
presetatives from the British Provinces and Indian States principally eou-
cerned kas been convened to consider the question of fodder storage. The con-
ference met st Siwla in August and submitted its report, which is being con-
sidered by the Government. It will thus be seen that the Government of India
ha}ve been taking active steps to ascertain facts with & view to remedial measures
beirg taken and increase the cattle wealth of the country. They have no inten-
tion of asseciating themselves with any measures that may be deemed to enconr-
age the sicughter of useful cattle or are likely unnccessarily to wound the reli-
gious feelings of the people. The Government propose to address the local
Governments to consider what further steps, if any, may be taken to secure
au increase of the catile wezlth of the country. * )

Tke Hon'ble Bir. G. S. Ebaparde asked : —

19. “Arc the scales of pay recent!y sanctioned for the Provincial Exceutive

ammezd- . © . o .
g7 G Service, the I'rovincial Telegraph Service, and the Enrolled Officers of the
Do Finance I jariment and scveral other similarly vecrcited services, suln

the rwwe- stantially in excess of those recommended by the Public Services Cowmission ?

-

wt of
Tio: frem

(b. If so, will Government lay on the table a comparalive statement show-
in? the scal:s recomimended by the Comwission in regard to the said services
and those uliimately sanctioned for them
Tke Hon'ble Lir. W. M. Hailey replied :—

*‘(a) and (b) 1 lay on the table a statement* showing the rates proposed by

the Pubjic Services Commission aud those actually sanctioned ior the various
ECIvicas in question. *?

Tie Hortle Kkan Sakib Shah Nawas Bhutto asked:—

29, “ia) Isit a fact that permits for the export of rice arc auctioned by
Government at Karachi ?

(&) If &0, what profit has Government made by such auctioning ?

(¢) Arc Government aware that the method of auctioning such permits
is regarded by the landed classes as imposing on thew au additional and
heavy tasation *

Tke Hon'blie Rao Bzhadur B, N. Sarms. replied :—

“(z) Yes. In accordance with an announcement made in a Press Com-
maniqué of the Government of India dated the 18th March 1920, licenses for the
export of rice from Karachi to fereign destinations have since April last been
sold by public anction. This system was discussed and approved at the 2ud
meeting of the Select Committce on High Prices held on the 17th February 1920

at which the Hon’ble Member was present.

(b) A sum of Bs. 35,14,643-6-5 has becn realised by Government from the

auctions 5o far held on export allotments of 47,979 tons of rice from April to

.

- September inclusive.

(¢) The Government of India have reccived complaints that the anetion
gystem in force at Karachi has ndversely affected the zamindars in 8ind, but I
Lave nothing to add to the reply which was scnt to the Hon’ble Member himself
in answer to a letter which he addressed io my predecessor, Sir Thomas Holland,
an the subject on the 8th May last, namely, that the Government of India are in-
clil:oedtotbeviewﬂhtthissystcm,'msofnruittend.storednoopﬁcu,iltobe
welcomed. *’

 Fide Appendia C.



QUESTIONS AND ANSWERS. 225

[t4mn Sceremser, 1920.] [Khan  Sohib  Shek  Newaz Dhutlo ; Rao
Bahaaur 5. N. Sarma.]

The Eon'ble Ekax Szhik Shah Nawaz Bhutto asked :(—

21. “ () Is it a fact that cut of onc lakh tons of Sind rice assigned by Exportof
Government for export outside India from last year’s produce only 80,0..0 tous sme.
bave been exported and the remaining quantity of 70,000.tous is still Leld up
and has cousiderably deteriorated 7

() 1s it & fact that owing to the system cf auctioning permits the
license-holders enjoy a monopoly and that the local rates of rice have been
brought down from Rs. 75 a kandy to Rs. 35, 50 and Rs. 457

(¢) Do Government propose {o consider the desirability of removing the
restrictions as soon as possible

The Hon'ble Rac Bahkadar B. N. Sarma replicd :— .
““(a) Ko speeific quantity of Sind rice has buen assigned by Government for *
export ontside India. Tke total allotment of rice sanctioned from Karachi to

foreign destinations from 1st January to end of Septemiber 1920 amounts to
56,395 tons.

The Government of India arc aware that surplus stocks of Sind rice, alleg-
ed to amount {o 70,000 tons, are said to be available in Sind for export. The
guestion of finding an outlet for these stocks was recentlr discnssed by me with a
deputation of rice millers and wmerchants from Sind and the result of their: en-
quiries in foreign markets is awzaited. They were also informed that their re-
presentations on {his subject would be taken into account when allotments are
fixed for export during the quaricr October to December 1920,

(b) It is & fact that the sysiem in force at Karachi for the sale of export
licenscs by public duction does tend 1o confer a monopoly upon license-holders;
and that the price of ¢ joshi ’ rice has thereby been reduced, from about Rs. 70 t¢
about Rs. 48 per kaudy. The views of the Government of India in regard to the
reduction of thie local prices of rice . have already been explained to the Honble
Member in my replies to his previous questions on this subject.

(c) The Government of India cannot agree to the removal of the restric-
tions during next quarter but it is their policy to remove restrictions as zoon as

circumstances permit.”’

The Hon'ble Khan Sahib Shah Nawaz Bhutto asked :—

92, * (u) Are Government aware that there is & strong-feeling among the Contrel oy,
landed classcs that while all articles of foodstufis, cloth and labour, heve gone g% Fay
up three or four times the pre-war rates, the only produce they cultivate is
subjected io coutrol ? e i Kol it

(#) Aro Government ware that the contrel system is keenly resenied by
the nkar)icuhural and merchant classes owing to the belief that it is adopted
iy Government merely in their own interest as well as in the interest: of
Government employees ? o ‘

(¢) Lo Governuent propose to consider the desirability of removing the
control system immediately ¥ "

The Hon'ble Rao Bahadur B. N. Sarma replied :—

(4} Government are aware that control over export of foodstuffs is not to
the m{n'\)u(t‘: ‘o(;'nt)!xrflandeed classes, but they consider that it is justified in the
interests of the consuners and of the conntry as a whole. They have reason to.

* helieve that public opinion, including thﬂt‘of some of the leaders amongst the
landed classes, is in favour for the p of the cont of this OO{ItI’OL.

(b) The belicf that the system was agloptegl by Government merely in their
own intercsts and those of its employees is entirely unfounded. )

(¢) In replr to (c) I would refer the Hon'ble Mgml:?r to the reply which I

gave to a similar guestion put by bim in regard to rice.” . . .
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[Mr. K. 7. Rangaswami Aiyangar; Colewel = [l4vm SEr:Eaurr, 19.0.]
V. D. HWaghorn; Mr. Jukainmad
Tsmail Khaz; Sir Fillian Tincent ]

The Hon'ble Mr. K. V. Rangaswami Aiyangar asked :—

frdomlen 28, “{n) Ts it the prescut practice of railways to appropriate articles left
E53inte behind by passengers in trains or stations ?
stations. (i) " s, do Goverument propose to issuc orders to all Kailways and to

5

Lo Volice to take all possible steps to trace the owners of such articles?

Tre Ecn'ble Colonel W. D. Weaghorn replied :-—

“ {g) and (b) The practize of railways is as follows :—

Endeavour is made by railway adiainistrations to trace the owners of
articles lofi behind by passengers in trains or at stations, but the success of these
endeavours is in many cases depeudent on the information given by those who
have lost their property. It is plaily the duty of those who have lost property
{o cl.im it aud to help the railway adiministration to trace it for them. Lost
property for whick no owner is feund is wopt for six month: and ilen sold Ly
public auctiun, of which previous notice is given by advertisement in the news-
papers. "

Tke Hon'ble Mr, Mukammad Ismail Ehan asked:—

P eloase of 24, “(») Will Government state vl.cther the accused in the Krishnagar
hepocused (ocoity case will be released? Isit a iact that they have been brought to
predmesr Tndia from the Andanans, and are kept in Hyderabad (Sind) Jail? 1 so,
case. why ?

(1) Isitafact that ther are not allowed to communicate with their
families in Bengali and are much inconvenienced thereby 7"

The Hor’ble Sir William Vincent replicd :—

“(a) Presumably the Hon'ble Member refers to the accused convicted in the
Pragpur-Kbalipur dacoity case who were tried at Krishnagar. Of the four
persons convieted in that case, one, namely Gopendra Lal Roy is being inter-
viewed by a representative of the Bergel Government, and if his attitnde is
found to be satisfactory bis sentence wvill be remitted. The other three persons
are not being released as Government are not satisfied that this step would be
compatible with the public safety. These prisoners have not been brought {o
India frem the -Andamans aad kept in Hyderabad (Sind). Two of them,
viz., Pbani Bhuean Ray and Ashutosh Lzkiri, are it is understood still in the
Andamans, the third, E<hidsk Chandra Sasnzzl, is in the Ceutral Jail, Sabar-
mzti, Bombay Presidency, and the fourth, Gopendra Lal Roy, has rccenily
been transferred from the Coimbuitor: Juil to the Alipore Central Jail

{v) They are perwilt:d to cors ir their relatives in Bengali.”

Tle Hon'ble Mr, Kirlarmad Iaxail Eran ashed :—

25. * {a) Will Government piaze on tie table a comparative statement
wwesurvce showing the improvement iv the pay and prospects of the Provincial Executive
Serviee in the varions provinees iu Iudia ¥

The Provia.
al Pxscu-

. (bj Why Lave diffarent se2l= of pay leen sauetioned for different pro-
vineas ? .

(¢) Is it & fzet that in Bengal and Bihar the scale of pay is lower than-
in thz Punjah and even in minor administrations like Awsamn and the Central
Provinces? If so, why?

(d) Do Government propose to eonsider the desirability of having a uni-
form scale of pay for the “asicus provinees 2
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[147u Serremser, 1920.) [Sir William  Vincent; Mr. Mubammad
Ismail Khan ; Br. Srinivasa Sustri.)

The Hen'ble Sir William Vincent replied :—

“(a) A compurative statement® is 1aid on the table.

. (b) Tho pay of provincial serviees is principally a question for the pro-
vinees themselves.  They have accordingly heen authorised to frame scales of
pay subject 1o corlain general limits and restrictions laid down by the Secre-
tary of Statc.

(¢} Thc Hon'ble Member is referred to {he comparative statement® laid
en the table. The reason for provincial differences is explained in the answer
to (&) above.

() Government do not propose a uniform scale of pay for the various
vrovinees for the reasou stated alrecdy.”
The Hoxn'ble Fir. Muhammad Ismaii Khan asked :—

2€. “ (r) Will Government state how many detenus ip Bengal are not Belass of
vet released ¥ : . Sogr

Bengal.
(5 Is it a fact thot Probodh Chandra Das Gupta Las not Leen re-
leased ¥ 1f so, why *” ’

The Hea'ble Sir Wiliiam Vincent replied :—
* (a) There wre ut prestut 15 persons deteincd in Bengal ander Regulation
11T of 1818.

(b) Prohodh Chandra Das Gupta has not becn released as Government
are not yet satisfied that his release would be compatible with the public safety. **

The Hon’ble Ir. Muhammad Ismail Khan asked :—

27. “ (a) Has the attention of Government been drawn to a report of Destaerews
the Peshawar Khilafat Committee in connection with the death of two Maha- £ Kacha
jarins (Habibulia Khan and another) at Kacha Gari Railway Station as pub- Battway
lished in the Z'ribune of the 18th July last ? .

(6) Are Government aware that the said eyent has created a strong feeling
in the minds of pcople ?

(¢) Have Government ordered any enquiry into the matter? If not, do
Government propose to order an enquiry into the matter by a committee of
officials and non-officials and publish the result of the enquiry at the earliest
possible opportunity ?” :

The Hon'ble Sir William Vincent replied : —
“ (@) Yes. One Muhajir only was killed.
(b) Yes. :

(c) The District Magistrate has already held an inquest and the matter has
also been the subject of a military court of enquiry. Orders have issued for the
trial of Private Chilcott by court martial. No farther enquiry is necessary."

The Hon'ble Mr. Srinivasa Sastri asked :—

28, “/a) Arc temporary I M. 8. officers, who might be disabled by injury $ompeiss
or disease when on field service, entitled to compensation ? ?"&""
.,
(8) If so, in how many cases has it been awarded ?"
® Not includod in these Praccedi g+,
847LD [3
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235 QUESTIONS AND ANSWERS.

[His Exe-llency the Coniander-in-Chinf ; 3. [14r1 SEPrEMBER, 1920.)
Srinivasa ba:m, 8ir George Darnes ; dtr,
Raganingar ; 8o Wiiliam ilavris.]

His Excellency t2e Commander-in-Chief renlicd :-—
“{e) The reply is in the cfirmative,
(&) Thrae cases.’

The Hor'ble Mr. Srinivasa Sastri asked :—

89. (¢} Is it o fact that the general scale of the indian Telegraph service
is now threwn opento 1 « as weil a5 non- -Indiaus *

(3) 1f sc, when was the chanee made P

(¢} FHow mazy [ s fmve been adivitted o the sencrel i"‘al(‘. first by
prometion from the lower ranks, and secondly, by direct recruitment £

S

The Hen'ble Sir Geerge Torres replicd : —
“{a) aud (V) Itha
Indiarns from the Lo
decided that 25 pe
filled by the promotion of I
raised su‘.’;ebqucn‘l}' when con
(¢) The number of Tnd:
was 193, &ll of whom
cruitment of Indians to the
probationers are now under tiii
Service as soon as they wre qus

beew the practice in execptional eases {o transfer
2 to the Gereral Service. In April 1818, it was
e vacanoios in the Geueral Seri:oe shonld be
from the Local Serviee, this proportion to be
s permit.

in the General Service on the 1st Anemst 1920,
ferred from: the Local Serviee. No direct re-
cneral Service has yet been made, but 12 Indian
and they will be appointed to the General

Tke Hon'tle Mr. Raxe Rayaningar asked :—

30, “(n) What it the estimoted annual estra cost on tie whole of the
i istrations under the reformed constitution ¥

\%) Do Government propase 1o consider the desirability of appointing
"Central and Provincial Commitiees of officials and' non-officials to offer sug-
gestions to the Central and Provincial Governments in what respects retrench-
1zent of the cost ¢f adininistration can be cffected 2

TLe Een'ble Sir William Marris replied :—

‘(@) As regards the extia cost of the reformed pxmincial administrations
the Hon’ble Member is referred to the last sentenee of the reply given to ques-
tion No. 42, asked by the Hon'hle diakaraja Sir Manindra Cimudra Nandi on
Aarch 17, 1929, which was as follows :—

“if, however, the refercuce is {a the cost of the reformed provincial Gov-
ernments as co: i that of the existing Provincial Gov-
ver s that the nvnoun‘ of the additiona!

invelved dcpvnds ‘w part upon factoss,
by of Mivistars to be eppointed, the
Ml for them hy the Lemisleiive (ouncils,
in headquartors offices and the costof
et Lnown, and cannot therefore be esti-
-at momont.”
ion  to add to this statement, nor
imiate of 1he extra evpenditure to be
incorred in comeetion with ration of the central Governmoeut, sinoe
this too wiil depend on fac tors ma of wich e.q., the selaries of the President
and Deputy President of {he Legiriative Assembly, the cost of travelling allow-
anees for mc.mbcra of both chambers, and the cost of council chamhers are not
vet known.

(b) The appomtment of pmvmt-ml cominitiees for the purpose nﬁelted
by the Hon'ble Member is a matier entirely within the discretion of the Provin-
cial Governments. The appoir‘ment of a eentral committee would not in the

#0d the consequ
Couzeil chambe
mzted at the pr
Governmert are mot yit i

e ther fnruish at pres
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[14ra Berreunee, 1920.] [Sir  William Marris; Mr. Bayuningar;
. 2fr. W. M. Hailey ; Sardar Bahadur Sunder
Siingh Majithic ; Sir William Vincent.}

opinjon of the Government be productive of any advantage, since the extra ex-
penditure to b2 incurred is a direet consequence of the provisions of the Act,
and can only be varied within very narrow limits. The Hon’ble Member may
rest assured, however, thai the Govermment are fully alive to the need for exer-
cising economy nect only in regard to expenditure in councction with
the Reforms scheme, but also in regard to expenditure not directly affected
thereby.””

Tke Eon’blz Mr. Rama Rayaningar asked :—

81, “la) Is it a fact that Cuzerati, Marwari, Scindhi, Bhora, Khoja and Erbmissien

Memon merchants, resident in Madras, carrying cn business there, are required of e

to submit to the Income-tax anthorities tlicir 2cconnts in verraculars other a

than their own or ia Enzlich . s
(b) Havé these merchants meworialised Government pointing out the

hardship they are put to by the notification requiring them to submit accounts
in languages they do not know ? If so, wiiat sfeps have been takea to revoke
the notification complained against #*

Tke Hen'bie Mr. W. M. Hailey replied :—

““ (a) 'The Covernment of Madras in exercise of the powers deiegated to-
them under the Act, have ordered that when ike production of accounts is re-
quired under section 18 (2) of the Act, and those accounts are rot maintained
either in Inglish, Tamil, Telegn, Malayalam, Kanarese or Oriya, they shall be
accompanied with a true translation in one or other of the named languages.

(b) Yes. The telegraphic memorial was referred for disposal to the Madras
Government {krough whom it should Lave been submitted.””

The Hon'bls Sardar Bahadur Sunder Singh Mujithia asked :—

srtaln
chsots
ladras to
neome-

Aatbari-

32. “(a) Will Government make a statement showing the salaries drawn pay ana

by Civil Assistart Surgeons on their first appointinent in the different provinces Bachvn

of India ?

o

(6) Are Government aware of the dissatisfaction prevailing amongst the Funian.

Civil Ansistant Surgeons owing to the smallness of their pay as compared with
other services and to the fact that the high prices have equally Lit this class of
public servants ?

(c) Have the recommendations of the Royal Commission on Public Fer-
vices becn given cffect to so far as Civil Assistant Surgeons are concerned ¥

(d) Will Government state what steps, if any, they have taken to improve
the pay and prospects of Civil Assistant Surgeons P
The Hon'ble Sir William Vincent replied :—

¢ (a), (b), (c) and (d) The pay of civil assistart surgeons on appointment
is Rs. 100 a month in all Provinces, excepting the United Provinces and Burma,
where it is Rs. 130 and Rs. 200 a month, respectively. Government believes
that therc is some dissatisfaction amongst this class of public servants and
doubtless they are affected by the prevailing high prices like everybody else.
Tho Government of India recognised this and ascordinely telegraphed their pro-
posals for the revision of the pay of these officers to the Secretary of State on
the 16th July 1920. In making their recomimendations the Government of
India took into consideration the proposals of the Public Services Commission.
The Secretary of State in a telegram of the 1st September 1920 has pted
the reeommendations of the Government of India and orders have acoordingly
been issued to Local Governments. The pay of these officers is mainly & matter
of provincial concern and therefore the exact rates of pay which will be sano-
tioned will be determined by the Local Governments concerned. I am glad to
say, howeves, they will, however, be able to fix rates which will sllow of a very
Substantial improvement in the pay of these officers.”
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230 TIIE CUTCHI MEMONS BILL; RESOLUTIONS.

[The Fice-President ; Mr. G. S. Khaparde ; [14rn SepremsEn, 1920.]
BMr. K. V. Rangaswamy Ayyangar; “Ar.
A. P. Muddiman.]

THE CUTCHI MEMONS BILL.

The Hon’ble the Vice-President :—“In the absence of the
Hon'ble Mr. Jaffer, T propose to hold over his presentation of the Report of
the Select Committec on the Cutchi Memons Bill.

*The Council avill now proceed with Resolutions.”

RESOLUTIONS.

The Hon'bie the Vice-President:—“In the absence of the
1T ou‘l\ﬂo Mr. Chanda, I call on the Hon'ble Mr. Khaparde to move his Resolu-
tion No 4. ”

The Hon’ble Mr.G. S. Khaparde :—'Task for permission to with-
draw the Resolutions® Nos. 4 and 5.

The Hon'ble the Vice-President:—* No peruission s required.
The Hon'ble Mewber does not move the Lesolutions.”

The Hon’ble Mr. K. V. Rangaswamy Ayyanga.r =
want to withdraw.....,

'!'he Hon'ble the Vice-President : —“I cannot hear the Hon'ble
Member.’ :

Le Hon'ble Mr. K. V. Rangaswamy Ayya.nga.r. —There
are grave reasons which I have explained in my letter..............

The Hon’ble Mr. A.P. Muddiman :—'' Do you withdraw your
Resolutions

The Hon'ble the Vice-President :—* The Hon'ble Member must
either move his Resolutions or withdraw them. No other course is open to
him.”

The Hon'ble Mr. K.V. Rangaswamy Ayyangar :—“lan
not going to move them.’

Resolutionst Nos. 6 and 7 were withdrawn.

The Hon'ble the Vice-President :—“In the absence of the
Hon'ble Mr. Jaffer, 1 call on the Hon'ble Mr. Khaparde to move his Resolution
No. 10.”

The Hon'ble Mr, G. S, Khaparde :—“ I withdraw that Resolu-
tion.”’}

*4 ¢ This Council recommends to the Governor General in Council that in view of the
fact that Indis is now an original member of the Loague of Nations s Committee composed
of the elected members of this Conncil be appointed to sdvise the Government of India on
Emntsdntmormyhﬂuﬁcrbemud.m references that are or may hereafter be ma‘le,

v the raid
5. 'Tbli Council mmmu\dltothc Governor General in Council that the Indian

lepates to the Int Laboar Conf. to be held noxt year be elected either by
this Conneil or by the Legislative Assembly, ding ntheomorﬂuotber isin existence
st the time of the ation and t of the said d

+8. ¢ This Council recommends to the Governor General in Council that an Indian Mem-
ber be nominated to the Railway Board’

7. ¢ This Council recommends to the Guvernor General in Council the and
introduction into this Council of 8 Hill as an enabling measure whereby, subject to mhbls
conditions, a proprietor of a landed estate in full aud exclusive owwshq theroof wlll be en-
abled to constitate it into an impartible estate descendible ding to the essenti
of the law of primoganitare.’

110. * Tisis Counoil recommends to the Guvernor General in Council that ho may be
pieased to snbmit for the id, of the B ,nfsmfarlodnthoqnmat
this Counci] that the Indiac Members of the Imperial ils
should be selested from the class of non-officials who bave uk!n in the public s of the
country and are in Mwﬂbﬂhlw feeling sud sentiment, aud that Indisas io the service of
Indian States shvald in no case be so appointed *

) 4 3
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[1418 8 rraxuen 1920.) [Afr. Sachehidunanda Sinha; Mr. Srinivaso
- Sastri; Dr. Sir Debaprasad Sar-
badhiiari 3 Sir Umar Hagat Khan.)
The Hon'ble M:., Sachchidananda Sinha :—*Sir, 1 with-
draw the kesolutions® standing in my name,’.
The ¥ on'ble Mr, Srinivasa Sastri :—* 8ir, Laleo withdraw my
Resolutions|.”

The Hon'ble Tr, Sir Debaprasad Sarbadhikari:—Sir, 1

hadan opportunity of discussing matters with Colonel Waghorn and 8ir
George Barnes. 1 do not move the Resolution} in view of the explanation they
have been good enouch to give.” :

RESOLUTION RE FRANCHISE FOR DISCHARGED
SOLDIERS. :

The Hen'ble Sir Umar Hayat Khan :—*8ir. to comply with the
rules I formally move the Résolution standing in my name.”

* This Council recommends to the Goveruor Gene:zl in Council that he muy be pleaned
to recommend to His Majosts's Government that all the discharged soldiers who have fought
during the world war should be given the franchise for the period of ten years irmspective of
the sevenue and taxcs the¥ may be paying to the Government ; and that the represcntatives
they eleet should be from amongst those who have taken part in the war.’

“ While I wasin England I came to know that the soldiers who had fought
during the war and whose services weie rewarded to a great extent by the
introduction of the Reforms were not to get a vote. There was misunder-
standing in various quartes that soldiers would be paying that amount of
money as land revenuc for which the sta.-1ard has been tixed for franchise. I
repudiated the idea and pointed out that most of those who pay the standard
of revenue fixed for franchise will be those who had not taken part in the war
while nearly all the soldiers would not be paying that amount and thus would
not get franchise. This would have created & novel situation in the villages

*#11. * "TLis Council recommends to the Guvernor Geveral in Council {ha' early steps be
taken to transfer to the Government of the Punjab, the administration of the Districts of Pesha~
war, Hazara, Kohat, Baonu and Uehra Ismail Khau from the North-West Frontier Province.’

#12. * This Council recommends to the Governor General in Council that he may be
Ppleased to transmit to the Secretary of Stute for India the following expression of opinion of
thia Council : —That in making appointments of Indians as rmembers of the Executive Council
of the Governor Gencral and also of that of the Governors of the various provinces, the Secre-
tary of State should advise His Majesty tho King-Emperor to confer these offices on non-offi-
cial Indians who, while qualified by their * education, ability and integrity duly to discharge,
the duties appertsining theroto. may also be fully conversant with Indian pul:ic affairs and
in intimate touch with the public life of the country or the provine, as the case maj be.”

#18. * Thi< Council recommends to the Governor General in Council that s mixed com-
mittee of officials and non-officials be appointed to_formulate a scheme for the early introdue-
tion of the separation of Judicial from Exccutive functionsin the administration of criminal
justice in the provinces koown as Regulation provinces andin such non Regulaticn provinces
or tracts as may be considerced sufficiently advanced for the purpose.”

#14. * This Council recommends to the Governor General in Council that a mixed com-
mittee of non-officials and officials be appointed to formulate proposals for the carly amendment
of the Code of Criminal Procdure and any other adjictive or substautive law which still sane-
tiops any qualifications or disqualifications, in practice or procedure, found-d merely upon race
or nationality, and for the removal from the Indian Statute Book at once am:l completely every
judicial qualification or dicqualification which is based mercly on race distinction.’

+16. ¢ Thi: Counci! recommends to the Governor Gen-ral in Counc! that steps be taken
without delay for the removal of all distinctions that exists in the C-de of Criminal Procedure
\etween classes of His Majesty’e subjcots on the ground of ruce or nationality.’

+18. * Thir Couneil recormends to the Governor General in Council that legislation be
undertaken for ext-nding to the whole «f Dritish India the remedy of Hubeas-Corpus, which
iy at present couficed to the ordinary origiual civil jurisdiction of High Courts’

+17. *This Conncil reo-mmends to the Governer Gencral iu Conncil thet Local Govern-
men's mav be empswered to graut loans on eary tbl‘l_nﬁ and muney subsdies to cocicties formed
on the lines of the English Pablic Utility docities with a view to ensble them to erect
suitable dwolling housos for the poor in citics and towns,”

£18. * This Council rccommends to the Governor Gencral in Counoil that if control in the
matter of allotment of wagons for ooal be still considured necessary and desirable such control
b. ontrusted to a Roard or Committee oonsisting of reprsentatives of the interests vitally
concerned, pie., m'ning, industry and always,’
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as there would e people side Ly side with those having franchise who had
taken no part in the war while the soldiers would not have possessed the privi-
lege. 1 strongly represcnted the matter at the /ndie Office &nd presented
my written evidence to the Joint Parliamentary Commitiee in which 1ssid :--

* 1 urge that those classes fron which the Army is reernited ought to have something
more a8 n prosf ihat regard is duo to them for their services during the war. This would alo
give them un impetus to render further guod servic when required. Ar the Army expects »
special voice «ftet rendering such faithful rervice to the Crown it should be given the franchise
on a larse seale, and <hould be allowed to clect their own representatives. The frauchise was
ex ended 1o soldiers of the other dominions, and also to the British. Similadly, the Indian
Army should ot be deprived of its well-esrned right .

[ also saw many Members of 'arliament and asked their help in the
matter. When T was coming back to India I had & mind to pursue the same
course heve and it was in the steamer that T wrote my questions aud tiis Reso-
lution. As Govermnent very kindly gave satisiactory answers to my questions
ti.at the soldicrs have got the franchise, onc portion of my Resolution is met,
and T heartily thank the authorities on Lehalf of the soldiers for their gene-
rous decision.

* As regards the other portion, I had in my mind that only " thosc people
could rapresent the soldiers better who had actually seen the work in the ficld
and inew whet 4 rough time they had had during the War. As it will be in the
Lands of the soldiors to choosc their own wmen, 1 do not press this point.

« At the end I want tn point out that as the authorities in England did
not exawine anv representative of the martial ciasses and the masses and had
examiued only those representing a small fraction no wonder that such a re-
presentation was naver properly advocated tothem before.

“ Now that the matter has been put right I acain thank the Government
#nd ask leave to withdraw the Resolution, but not in the manuer that my other
friends have done. I withdraw my Resolution Lecause my points have Lecn
met.”

The Hon'ble the Vice-Preszident :—* I understand the Hon’ble
Mcmber desires to withdraw his Kesclution.”

The resolution was by leave of tlie Council withdrawn.

The Hon’ble Mr. G. &, Khaparde :—*I withdraw my Resolution®
No. €07

The Hon'ble Mr. G. S. Khaparde :—*I withdraw Resolutiont
No. 21"

Tte Eon'ble the Vice-President :—“In the ahsince of the
Hon'ble Mr. Chanda, I call on tie Hon'ble Mr. Khapard: to move his deso-
lution{ No. 23.” -

The Hon’ble Mr. G. S. Khaparde :—* I withdraw that Resolution.

I withdraw my Besolution§ No. 24 also.”

b L*Zl‘). ‘ T’nﬁdancilnméthothcﬁovmnr Genera! in Council that steps be taken
v |- gislation and otherwise to discourage and wherever practicable prevent, the slaughter of
mileh cows and agricditural cattle and their cxport out of British Inda’

421. ¢ This Couneil recommends to the (vovernor General in Council, that be bo zl:':&o

move the Seeretary of State for India to apppoint & mised Committee of 1nd'ans and
1o eonsider the rcorgsnization of the Stud-nts Department in London sod the Advisory
mittees n India’ .

123. * This Council recommends £ the Goveruor General in Council the sppointment of &
Committer to examine sad report on the oraation of additional war snd post-war establishments
lnﬁes’mwMMMOMinthermmd India with & view to
esonomsy. :

§22. * This Council recommends to the Governor Genend in Councd thét it 18 6drimble
o .ncor srate the Provine: of Coorg with the Presidency of Madeas.’
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RESOLUTION RIS RCUBLES IN GOVERNMENT
FRESSES.

The Hon’ble Kr. . S. Khaparde :—* Si~, the Kesolution which T 11-40 5
beg to move reads as follows :—

“This Council recommends to the Governor General in Council the sppointment of & mived
Committee of officials and non-oflivisls to investigate and report on the causes of the
troubles in the Governwent presse. in Simls, Delhi and Calentte, and propose remediai
measures.’ A

““ Tn moving this Resolution T should like to prefae- it with the remarks
made by His Excellency the Viceroy when he opened the first meeting of this
session of the Legislative Council. e said—

* The recent rise in the cost of living coupled with the growing eonsciousness of the workers
kas led to considerable indmatrie! unrest. Among working men there is no little
dissatisfaction with tle conditions under wiich they live. Bo far, the chief mani-
festetion of this unrest lias Leen an epidemic of strikes in several parts of the country.
1 need Lardly impress upou you the necessily of reducing strikes and lock-outs to a
minimum.’

¢ After a few seriences the next paragraph says—

‘I would earpestly im:press upon employers the necessity for sympathelic consideration of
the claims of Labour. 1t has 100 often proved the case that employers, after & long
and ruinous strugple, have been forced to concede claims that they might have allowed'
with honour and with profit as soon es they were présented. It too frequently happens
that employers are in imperfeet contact with thosc they employ, snd are eonsequently
unable to redress grievances that finally result in very serious disputes. Workers are
terianing to deniznd not merely the right to Jive in confort but a living interest in
their work. This is u claim that must be taken serionsly.’

““"Phese are the words which led me to frame my Resolution and to phrase
it in the form in which T did.

#¢T'here is no Goubt ahont the fast that therc has been a rise in priees,
and wages to-day are found to be inadequale. I believe that a month or two
ago some sori of an allowenee was given fo the Press workers but that
allowanee has proved to be very inadequate. .

* The last portion of His Excelleney’s speech referring to employers being
in imperfeet contact with those they employ is very important. It shows
fl:at emplovers must recoguise the just claims of those whom they employ and
thev should combine and work together and organise Indian mglustry. .lt
might be called a system somewhat on the lines of the system which obtains
in ‘England at the present time. Not exactly arbitration committees but
what are called foremen of the stecl works. The steel workers form them-
selves info a kind of a committee or wnion to look after and protect the interest
of the cmployees. In view of certain eircumslances into which T shall
go later, I need not apologise to this honourable Council for bringing this
roatter before them, especially in view of the fact that something like 8,000
people in Calenlta alone are concerned and their representatives came to see
me. There are ahout 1,000 more in Simla and an equal number in Delhi so
there are over 10,000 people concerned in this matter.

“ Now T shonld like to explain to the Council in some detail the nataré
of the work of the people who work in the Presses. Those in question are
caliod piece-workers ; that is to say that work is given to them in {he morning
by a person called the section-holder. He cells the piece-workers together
end distributes the work among them for that particnlar day. The piece-
workers are really contractors. They are paid according to a certain seale
and according to the work they prodnce. That scale of pay was fixed a long
time ago and I will deal with it how_after‘ They are really not contractors
because at the end of their sorvice, if they work long enough, they get a
pension and that pension is based on their average earnings for the last six
vears of their service. So that they are not contractors nor yet servants
but something hetween the two. They are neither fish, nor flesh nor fowl but
they are practically something in the nature of each. From this it will be
seen that their position is somewhat M)omalous—they do not know exactly
whore they are. seymt g :

¢ There is another position which is anomalons and that is as to whether.
the recent trouble was a strike or a lock-out. It appears that something was
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given to theme in July whick, for various reasons, did not fully satisfy
them, but 1 do not think it is neccssary for me to enter into that question
now. They served a notice saying that they would not work fron: a certain
day.
“On that day, before lunch {ime an order was issued. 1 have the
original with me. It rans—
“Mr. Chatterjee authorises me te inform the compositors that Sir Thomas Holland will
return to Simlo on Sunday when their represcntations will be put beforc him.
Mr. Chatterjoe says that hc will consider certain modifications of the resolutions which
have been submitted by the Caleutta men.’

¢ This was given to them on Satarday morning. They went out for their
lunch to think over the answer and to await the return of Sir The:nas Holland
to Simla. Uy the time they returued from their lunch they found policcmen
there who prevented them from going in. It is interesting to note that
their time had not expired and they had not given notice. They had
nol struck ; they intended returniiiz to work until the return of Kir Thomas
Holland to Simla but they were tarned ont by the policemen. Tis yv-u ecall
this a strike or a lock-ont ! 1i is & Gifficull quesiion to arswer, 1 think.
They were willing to go back but were not permitted to do so.

“Now what is the system, I may say the peculiar system.under \v}'xich
these compositors work 1 They assemble in the morning and the section-
bolder, as I believe I said before, distributes the work for the day. They
have generally to compose papers or documents of some kind, which they
send to the printers in order to get a proof whick is given to the rection-holder.
The section-holder passes the proofs to readers who see if there arc any
misiakes and correct them if there sre any. If there are any mistakes then
another procf has to be made in order to correct those mistakes. \When the
corrected proof is ready it is sent to the section-holder and & copy sent to
the computor, who is sitting somewhere and wishes to see exactly what spaces
are left.

¢ Of course the man who does the work has got an idea that he will
earn 2o much and the other gentlemen deducts this and that, and he computes
it. AMl right, that computation business is done. Then it comes back to the
section-holder eguin. Then the computor is supposed to make cut & bill and
be szys ¢ this man will be paid so much.’ That finishes what is called fresh
work or what we should eall original work, that is new paper coming in to
be printed. But there is another kind of paper that comes in, which is called
suthor’s work. That is a good name. It does not mean that the man has
composed avything at all. It is only when a picce of paper has gone in, has
been printed and is returned to be recorrected, sometimes a line to be taken
out or some words to be put in, that is supposed to be the work of the
author. After correction it has again 1o be distributed This time it is not
distribnted so ezsily. The gentleman who distributes it sits down and says
‘1 divide vou into twenty classes from 19 to 29. This is the number of the
classes. In the first class;4n the 19 class, a man gets four annas an hour ;
in the sccond class he gets 3 annas and it goes on reducing by infinitesimally
small amounts, by fractions of pies until it reaches class No. 29. To the firat
class be says ‘ you will get four annas,’ to the next class ‘ you will have three
annas,’ to another man ‘ you will have two aunas’ and so on, distributing
work #s he thinks best. Then again he goes through the same form of proofs
being prepared and at last the work goes again to the computor and he agnin
looks at it and he says ‘I will make this change.’ The man says the work
took one hour. The computor saye ¢ you may have taken one hour, but half an
bour was necessary,” and he cuts down the bill Ultimately the bill is made
out, and after a great deal of talking some result is arrived at. It is not
80 easy to reach, for, in order to carry out his printing, the eompositor has
got to run continually to the storckeeper and say *the types of T are
wanting, and e gets the types of T. Then be runs and says ‘ give me types
of U’ The compositor has to go backwards and forwards between the
storekeeper and his own work, and in that way the work done. At the end
of the day each man submits the amount of work he done. These are
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put tegether at the end of cach month and the pay of cack man i< wade out
and h( wels this awount.
. # This is reaily a emwbrous kind of system. First of ali i
much in the hm\dz of the compator, the compositor &nd impo
is an baopositor, though I do not know what the word really n Adter
coing through all this trouble, some result is reached, and that something
this man gets. The inconvenience of this system is that younger sud more
aclive people get a greai deal more work and they earn more. %g & wan

gets older Le gets more officient, 1 suppose, but kis body is not so active as
it was before. So a man bnmns to lose on the pay side, wheu e becomes
very old l-h earns so little, that, nltimately, when he has got to reiive and Lis
Six Yeurs' carnings are pm togetliér, they come to be much less than tl.ey were
in his vounger days, aud in the cvening of his life he gets very Bitle indced
and j¢ very sorry he took wp sevvice and got mixed up in this ea.nposit
job. Ju cid age a mau expeets to bave a mor: comfortable l e, iml Qo
thmm are entirely the other way round.

P Then, how is he paid ! 1 sec he is paid according to a beor which is

(u.lle(l a hand- book. T tried to gt hold of a copy of it, but 1 supvose, being
a havd-book, i is rather vare. That Land-bouk is uppo»ed to ave fixed
{he rates as to how much a man is to get if he composes a whel: page of
the smaller type called ‘ piea’ or some other type; each t\‘[-u has got a
different scale for it. This book was prepared—the date caunot be exactly
ascertained—but T am told il was some time in 1881 or thereahouis, and tie
scale has never been revised. It has been going on these 40 ye and one
can casily understand that the rates of payments made in those dayk, in 1831,
are not suituble now, and they cause a great deal of dxﬂicultv and heartburning.

It is true that in Jul\ au attempt was made to give them a Hittle more.

They used to get somctimes Rs. 50 and that was inercased by 25 or 20 or
zomething of that kind. But these people complain that what was inereased

under this head hus been taken away continually by these compuiors and
impositors.

““As T have endeavoured to show, this was not originally ihe system.
Crigihially, they were all servants and, as in other private presses, these
peonle served for so mach money, and there the matter ended. I sappose
that occasionally they got a little rise or promotion, or something of that kind.
This was originally so. In 1861 this new system of picce-work, as it is called,
was introduced. Originally they were Governmecnt servants and they got
what they usualiy get. In 1881 this new system of piece-work was introduced
and this piece- -work system has been’ working since, during the last 40 vears.
1 enquired if there were any strikes and I am glad to hear therc were none
exeept one which was an mcnplem kind of thing and soon ended. That was
about 17 vears ago, in 1905 or thercabonts. These press people then felt
dissatisficd and they were thinking of striking. Then the Superintendent or
gentloman in charge came to hear of it, he spoke to them, and the matter
ended there. This is practically the first time such a situation has arisen.
As ] said, it is not a strike, but a lock-out because they were turned ont
without previous notice and without being told that they would be turned out.
A lock-out means ‘either you conform to these conditicns or T shall not
employ vou hereafter.” None of these conditions were complied with amd
somelhmv happened. In place of this complicated system which is rather
tmworl.nblc, T propose that these people should be all converted into Govern-
ment servants and like all other Government servants they should get ‘their
pay, their promotions, their allowances #nd - whatever clsc they may be
entltled to. This proposal appears to have been put forward by my
friend Mr. Chakravarti for the péople in Bengal. To that the answer
made by the Hon'ble Sir Thomas Holland was that there were no data
on which their pays could be fixed, and until such dala were ascertained,
o pays could be fixed. My reply to that is that the data are supplied
by what they get every month. You ultimately calenlate their pensions
on their six years’ last earnings. Why cannot you calculate their pays
upon what they have been earning up to this time 7 Give them that y plus
whatever allowances vou ought to give them for dearness of food, monej
traubles and so forth. You can start them on that to-day as much as at any
other time,

S47LD [
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*¢The argument that there are no data on which you ean fix their pay
t sound to me in the least eenvincing. 1t appears to me that there
in_ the ofice and vou can fix their pay accordingly. The advautages
¢ them this would be that their pays would be regularised and they
ot be Liahle to the Trish promotion: that they get now. When a man
- ont and hegins to get okl and teeble he gets less and less, his pay
tapering off uutil he is told to go home with nothing ai all ! This
L promotion is neither reazonable nor desivable. Then, if these
inio serviee, 1 suppose they will get some kind of leave, sick leave or
1 of leave, such as other Government servants are entitled to.
hen there is another thing. We kuow that within the last 10 venrs
ve the pays of many establislunents have been revised because of the
< of grain and so on. Now the seale which was fixed in 1881 for
ioriunate peaple has never been revised at all ; while the fines and
to whieh T Lave referred ave perhaps going on faster. A system
tricacy. some portion of the mew heing paid according to time others
sk and a thivd portion according o a third way, will
¥ wiih zuder my propesals. :
e is further at present a great el of hearthurning that neces-
from the present system under wiich a section-holder, who
utc the work, may give one man work of an easy kind whiie
auotier man more difficult work, such as 1 manuseript that is illegible.
N Lotan being conld carry out the scction-holder’s duties without laying
himwsel¥ open tu some such charge. As human nature is human nature, T

sup) we all like some people better thar others. Similarly, the work of
comuptation, deductions and other things vhich it involves, also give rise
o a number of complaints. T do not like to mention all these com-
plaints, but there is at present a tremindens amount of hearvtburning and'

s of favouritism and all that.
ow all this will be {aken away if you convert them into regular
#skments, paying thent on the basis of their average eamings. 1 have
tried tc do this on paper—of course in a rough way because T have not gof
all the Sgures and papess with me—und 1 have found that you could make
inz of Rs. 2,304-28, or roughly speuking Rs. 2400 a month on the
vstem. Yon would effect that saving if you put them on pay and
. superflnoos people, assistants and sub-assistants, were taken away.
Ic my own rough way, again I fornd that something like Rs. 6,000 or
Rs. 7,500 are spent upon these compositors. If yon put them on pay, that
figure w11l be increased by about Rs. 1,000 or Re. 1,500 or liberally speaking,
even Rs. 2,000. Bat yrou will save another Rs. 2,000, as T have shown, on
the otzer side ; so Government stauds to lose nothing and to have a more
cfficicn and contented” gervice. The establishment wounld also be consider-
ably reduced. Where you now have 15 section-holders yor eculd do with 7,
becatse each man would have his work cut out for him ; and similarly all the
otiier csiablishment would be reduced by half. That is where the saving
comei in. There are oiher divections too in which you could suve, of which
the me: spoke to me bat T Livwe not pat thew down. They gecmed to think
that sume of the superior stufi, who get large pays, conld be dispensed with.
1f these people go, there will e still greater saving. So tuken altogether, I
think that if we imtroduee the pay system, cugaging the men as servants and
paying them so much a montl, it will be casier and cheaper, and I believe
the vork turned out alse will be better ; whereas the present system is too
plicated and troubi We see in the Government itself here that all
press=s are not managed on this piece-work svstemn. For instance, the Private
Seeretary’s Press and the Foreign Officc Press are on the pay system and
are fully paid, getting ieave and other allowanccs like all ordinary servants
of Qovernment. Free quarters are given fo them in Simla, whereas these
piece-vrorkers in the Central Government Press, get no quarters. Why is
that  Why these people, the Private Secrctary’s Press and the Foreign
Office Press, get quarters I understand is because their work is not regular
at all. They have to wait a long time and then thoy get a little work to do,
then they wait again for eome more work, and so on. There is not enongh,
it seers, to .occupy them the whole day, though they have to attend all day,
and therefore they are kept on pay and quarters ure provided for them, their
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work being so irregular. Bat these unfortunate men of the Ceniral Press
luive to suifer beeaus: iheir work is more regular. They have to do a greaf
deal more, yet they get no free quarters, no fixed pay, and what little they
do get is liable to b: eut and clipped in the way 1 have cxplaiced. This
seems to me rather haxd. What do people who have private printing presses
do ! They Fecp their men on by the month, giving their so much a raonth.
It is this Governmert alone, and oaly in the Central Press, that all these
complications are allowed to come in. I could get no explanation of this siate
of things and [ have not been able to imagine onc ; btt probably there is some
.good explanation forthcoming. But there the thing stands. There is a com-
Plicated systen, a system uuder which a man ‘is wot sure what be will
get 5 somebody interieres {o reduct it 7 hE démplains &nd he finde it diffienl
to have lis complaint attended to beeause nobody likes to be hothered
Hon’ble friend on m:y vight, the Hon’ble Dabu Surendra Nath Banerjea,
Lieeps a and is at the head of a large newspaper. Ile probably
Luows v do ; hat these private people have always kept paid servants
and ‘carried on their wark n that way. Government alse does the same
thing. 1 have enguired and fonnd that the Punjab Government dces the same.
When they go to the hills, the Punjab Government give their men pay plus
allowaness. | have aleo found out that the United Provinees Government,
when it moves up to the hills, converts all its pressmen into s0 many scrvants
and pays them so much a month. So it is only these unfortunale people
of the Central Press that have to bé in the hills and vet sare paid om
this pecaliav picec-work system. T hope I have made it clear that there is
.this trouble and this difficaliy to be met. That is the reason I have moved
this Reselution. Tt is o modest Resolution. T only say kindly appoint «
small commitice 1o go into ail these matters. T am not qualified to judge of
it, but thosc two or three gentlemen whom this honourable House appoints will
be able to go into the whole matter, into all these complaints. There are
also other complaints of which T have said nothing herc because they will take
fime and are probably diToult to substantiate. But there are other com-
plaints, and all these complaints will be looked into by the committce who
will devise remedial measures. If they decide to convert the pressmen into
s0 many Govermmen! servants. paying them what on an average they have
been earning up to this tiwe, plus allowances for the hills, the thing can be
done in no timc at all. There will be no difficulty on that head. So my
proposal is that a mixed comuiittee of cfficials and nou-officjals be appointed
to investigate and report on the causes of the troubles—I eall it ¢ troubles,’
1 do not call it a * strike ” hecansc it is not a lock-out and therefore I describe
it br the non-committal name of ‘troubles’ in the Govermment presses
in Simla, Delbi and Caleutta, and propose remedial measures.
“ With these words I submit this Resolution for the acceptance of this

honourable Council.” .

The Hon'ble Sir Thomas Holland:—“Sir, my Hon'ble
friend, Mr. TKhaparde. has descrihed a ‘sirike that he says is
not exactly a strike and he has described a lock-out that is not exactly a lock-ont.
1 congratulate him on also ‘demonstratiug a form of non-co-operation in this
Council that is not entirely nor-co-operation. 1 am perfectly sure that Hon’ble
Members will now he quite clear about the operations of a large Government

. Press. Iam very much obliged to Mr. Khaparde for explaining the details in
such pioturesque langnage. The only fanlt that I have to find with the pictare
is that it does not exactly agree with the photograph I have brought away
myself. Now, Mr. Khaparde has given his impressions az to the cause of the
troubles in the press and it might assist the Council if thev «vere provided at
the same time with some other relevant facts. Some of $he figures which Mr.
‘Khaparde gave.arc not cxactly those that we have.at onr disposal. I am correct,
J-think, in remembering that he spoke of 12.000 piece-workers as on strike. Our
nuinhers-in the Government of India Presses amount to about 2,000, many of
whom are already back. Now, I am afraid, Sir, that the Hon’ble Mr. Khaparde
in dealing with. some of the facts and figures he has been provided with has
been what one might say in the vernacular talking through his head-dress ¥

It;was the intention of Sir George Barnes to institute, as soon as possible & -
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systematic revision of the pay of the piece-workers, for it is the piccs-workers
we are considering—it is not the salaried men who are out ou strike cxeept
a verv few sympathisers—but the picce-workers ; and when I becime respon-
sible for the administration of this department this wus one of the first questions
that was taken up. Il was soon evident that many of the men had bheen work-
ing unduly long hours, presumably because they could not otherwise earn
sufficient wages. 1t was obvious also that the burden of work was unequally
and unfairly distributed, as Mr. Khaparde has so graphically described, in
such & way that some of the men were suffering possible damage to their health
and consequent harmu to their dependent families. - Every gricvance brought
{0 our notice was most minutely examined ; we have not been content with the
reports of the press Superintendents and of the Controller, but we bave delibe-
rately encouraged the men to bring their grievances direet during our visits
1o the presses as well as out of office hours: I have myself seen the men at
work and discussed their grievances at numbers of interviews. In fact, many
of my Sundays during the past three months have been devoted to this work.
fy colleague, Mr. Chatterjee, bas bean equally accessible, whilst 2 consider-
able portion of the office stuffl have devoted more time to this question than
weuld be practieable in ordinury cases. We have analys:d everv pelition
closelv ; we have examined the conditions of eack class in consultetion with the
Financial Adviser ; and we have been frecly accessible to the men’s legal
representatives as well as to the men themselves.  Altogether this question i:as
d=liberately becn made an object lesson of intensive study, not oulv out of
svmpathy for the men immediately concerned. but because of the new spirit
regarding labour, which the most enlightened employers in Indiz row recog-
nise to be both fair dnd commercially wisc. ’ .
‘ Further * chewing of the cud ’ by & new committee will rot "enefit the
men ; what we want is an actual practical test of the revised rates of pey and of
the new conditions of work. Some of the men, however, have iwbibed the
spirit of other visionaries and have udopted the gospel of non-vo-operation.
We tried to explain to the men verbally and by circular that wi.iiei going on
strike nyainst a private firm might somelimes secare immediat: commercial
advants ses, striking against Government would only prevent our belping them.
The loss of wages would be entirely their owr ; for Government priuling is a
‘Toxury intended for the conveni of the general pablic ; it brings no revenue.
No further discussion of the picee rates can get bevond our own calculations,
which show clearly the number of Lours actually worked by the men last year
and the increasel wages they will receive if they work at the same rate (though
for fewer hours) in the future. 1 bave told the men repeatedly that if the terms
sanctioned in the Government Resolation of the 15th of July do not demonstrate
+hat they would get higher wages for shorter hours of work I would tear up the
Government Resolution, and thai 1 would revise the rates and again revise them
until the men could demonstrate that they arc ablc with thesc terms to earn a
ducent living by working during decent hours. I have told the men also that
! will review their pay-sheets month by month in order that we m:y have an
cxact idea of the effect of the new piecc-rates.

#¢ As an example of the many misleading statements supplied by some of
the politicians who- have done the talking ut meetings of the strikers, one
speaker told the Caleatta strikers that Sir Thomas Holland had
the Simla press-workers to give the new system a trial for a month, and
accordingly these men worked for a month, but now they had found out
that under the present system their earnings would be less than what they
were before. The Simla piece-workers did work for the best of a month,
and any Hon'ble Member here is at liberty to satisfy himself by reference
to the pay sheets that this statement supplied to the strikers at Caloutts is
othing less than an unqualified lie—a lie disseminated by an irresponsiblé poli-
tician who loses nothing by the strike whilst the poor men who were deluded
by it have lost their wages and will continae to do 80 as long as they are out
on strike. Now, although we have a eertain number of discontented individuals
unangtheﬂimhworkgrs,themenuawbolelmhiﬂytowwkforndﬂy
a month, when the agitators, assisted by delegates from Oaleatta and Delhi
(realising that if the men eompleted a full month at the new rates they would
morely demonstrate their advantages and so destroy the possibility of
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put on fixed salaries) persuaded the men to come out on strike. Mr. Khaparde
has described the incidents of the strike in Simla, but the order of events as
told by hitn is not exactly the order of events as they arve accordiug to our
records. The men gave their first notice on the J0th of August, returning the
Resolution, and as they said, refusing it with thanks. They were asked on the
11th of August to wait until my return from tour ; they auswered that on the
12tk of August by demanding the result within 24 hours ; (tle period counting
from the 12(h August) and ° if unfortunately we are disappoiuled, again, we
will be foreed to stop our work just after the expiry of ike period of our notice
mexntioned above,” that is, the 13th morning. Now, no man has been prohibited
from coming 1o work. What we do not want in the press arc men who will
not cnly stand idie themnselves but will interfere with other people’s work.
"The raen who came hack to the press were the men who promised to work'; and
every mar who promiscd to work here or at Delhi or at Calcutfa has been
allowed to come in.

**Let us now take the resulis obtained during that month. Let us sec
whetber this statement made in Calentta is true or not. Tiere are a few days
missing, but the mon worked until nearly the end of the month. The month
began on the 15tk July and would have ended on the 15th of August. The men
strack on the 12th, or gave notice cu the 12th and stopped work ow the 13th.
There were thus two definite daye missing and there were one or two other days
missing because of a certain amount of time wasted in mectings and agitation
in the press.

‘““ The compositors affected in Simla number 160. During July-August,
that is under the new rates, these men put in a total of 34,445 hours and they
earped at the new rates Rs. 9,948. During the preceding full month of June-
July the same men worked a total of 32,217 hours, and earned under the old
rates Rs. 7,517 including the war allowance of approximately 35 per cent. of
their original wages.

“ The uverage wages earned per man in June-July was, thus, Rs. 47 ;
whilst the average earned iu the partially completed month following at the
pew rates was Rs. 62. This is an immediate rise of 32 per cent. on the actual
carnings ; hat the comparison wonld not be fair to the men unless we compared
also the number of hours actually worked. It will be noticed that in the second
month the total hours of work recorded are more than in the month before.
This is partly due—and this is a point to which Mr. Khaparde has refe!:red
very briefly—to an important reform introduf,od by tl{e Governmen§ Resolut;qnl,
namely, that the piece-workers arc to be paid at their standard time rates’if,
for any accident in the flow of work, they are not kept in fall employment dur-
ing factory hours. These idle hours are now included in each man’s total.

“If, now, we compare the average earnings, honr by hour, we find that
under the old system the men earned 3.73 annas an hour, whilst at the new rates
their earnings have amounted to 4.62 annas an hour, or an average rise of 24
per cent. for all classes—good and bad. ‘

¢ One of the objectionable features of the old sysiem was the fact that some
of the men worked cxcessively long hours—often 11 and 12, sometimes even over
13, hours a day for long periods. Obriously, this conld not be.good for & man’s
he'dth, physical or mental ; and one object of the Government Resolution was
to make this both impossible and v. The Washington Labour Con-
ference lnid down for India a standard 60-hour week, or 10-hour day. If, then,
we give a man five or six days’ holiday during the month, he would put in 250
hours in 25 days. Our object in drawing up the new rates was to cnable any
man to earn in 250 hours an income suitable to his class of life.

" «Tf, again, we take these two consective months (one under the.old rates
and fh£ ngly completed month under the new rates) we find that, according
to:the hourly rate actually earned, a compositor working 250 hours at the old
rate wonld obtain an average monthly pay of Rs. 58.3 and at the new rates
Rs. 722 - .

« But the average increase of earnings which has now been definitely
pro:ved in actnal practice, by no means expresses the full advantages that have
been obtained by the new scale of rates. The figures which I have quoted for
the Simla compositors apply to all classes—good aud bad, experienced wen and
learners. -

471D 7
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“ One advantage of the piece-rate system is that we obtain, aqtoqmtnca.l]y,
an annual classification of the workers for the purpose of establishing their
hour-rates, the rates ai which they are paid when correcting proof, or wh.en,
for auv chance, nnder the new system they are accidentally kept idle during
factory hours. TLis system of checking a mau’s picce-work every vear puts
hin: in his place antomatically, not by favouritism.

- Our compositors range from beginners in Class 23 to the bhest workers
in Class 1. Now, oui of 160 compositors here, 83 of them are iv Ciass 19, and
it iz espeeially in this class thet individuals worked excessive hours under the
oid svstem. In Jume-July 13 of these 33 men esceeded the 250-hour standard
limit by a to al of 31& Lours : oze wan worked as much as 308 hours. Urder
the new svsiem ouly five of these men pussed tlds standard limit, and by a
fotal between them o7 only 13 kaurs, duc to their remaining on occasionally to
complete partially finished jobs

¢« These 33 men put in 7.783 hours in June-Jely, and carucd a total pay, in-
cluding war allowance of Rs. 2453, In July-August under the new system,
exacily the same men pat in 7,605 hours for a pay of Rs. 8,266. I have-takcu
care tu remove all men who dict not work both menths, so as to have an exact
comparison. In other words, tiiey worked 182 hours less for an inercased in-
come of Rs. 783, and, at the sarse time, ro individual man was over-worked.
Thas, on the 250-hour busis these men earned an average of Hs. 80 under the old
system and Rs. 107 under the new sysiem—an average rise of 34 per cent.
1t will be seen, therefore, that, although every class of compositor, without excep-
tion. obtained an increasc, the best workers obtained the best results, and by the
piece-rate sysiem every worker can hope to sttain to the best class without pro-
motion by favouritisn:, which we are told is the characteristic of Government
service. There is therefore no doubt that this system iz an advantage to the
real worker.

+ It is umportant to noic (1) thai these percentage increases are on the
war rates, not pre-war rales ; (2) that exactly the snme men have been com-
pared in two successive months, for I have cut out the few who did not work
in both months ; and (3) that these are not mere calcnlations but are actual
wages earned, and, in spite of statements to the contrary, wages actunally ppid
to the men. -

*¢ But, whilst the men as & whole have obtained an increase of 24 per cent.
and the best class has obtained an increase of 34 per cent, it is important to be
sure that no individual is required to work over long hours for the sake of an in-
creased income : this, obriously would not pay any man in the long run. 1 refer-
red to one man, for instance, who put in 308 hours in June-July, and, 8o, must
have worked over 12 hours a day on 25 working days; for this he received Rs. 94.

+¢ Ip July-August, the samé man put in only 255 hours i.e., slightly over 10
hoars a day, and be then earned Rs. 112. He thus reccived Rs. 18 more for 53
hours less work. Another man put in 280 hours, or over 11 hours a day, and
received Bs. 110 in June-July, whilst the sume man put in 251 hours in July-
August, when his income jumped tp to Rs. 135.  Almost exactly the same resunlt
was ohtained by another man who pat in 280 houre for Rs. 118 in Junc-July,
whilst in July-Angust he worked 249 hours for Rs. 135. Only one man out of the
whole lot earned leas under the new system ; hut, ag he happens to be more of a
politician than a compositor, he bas now the compensating satisfaction of
seeing his fellow-workers wasting their savings whilst out on strike.

1t will he stated, of course, that the experiment has been tried
only ic Simla, where the sanctioned rise in rates has been per
cent, whilst the snneﬁoget! rise for Calcntta gnd Dglhi is only 40 per cent. This

"

difierence was adop of the diff in the cost of
living at Simla, and we hope in the near future, by the construction of quartprs
for the men, to remove them from the clutches of profiteBring landiords.

“* As to whether the new rates (which have now ben proved in actual prac-
tice to be so advantageous in Simla) will be advantageous also to the men in
Calcntta and Delhi, we have worked out the average monthly earnings per head
for the men in each press during the full year 1919-1920 and have the
men’s average incomes from th¥ hour-rates so obtained. We know exnstly the
nurher of hours worked-by each man, the amount of money paid to each man,
and we ean work out the new rate for ex-¢l:- the same numb2r of honrs of work in
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the next year.  But we have gone further than that. We have reduced the num-
ber of lours, 80 that the men wil! work within decent limits and we have estimat-
ed Lis fufure income for 250 hours per mont):. Last year, in Caleutta, t : men
actually put in on average as mach as 275 hours a month, and for that tl- v earn-
ed an average of Rs. 53-9-0 a month. Under the new rates they will obtain just
u little over Rs. 60, not for 250 hiours but for 250 hours a montl I have said
that the men will earn @l least Rs. 60 ; almost exactly the same results were
obtained in Delhi, and 1 say af least advisedly and for good reason, for this
caleulation does not include the amount that the men will be paid for hours
during which they remain idle for lack of picce work. These idle hours were
never paid for Lufore.  The rise in the average pay et Calentta” will also be
greater than is shovwn by these actuai caleulations. But we want especially
the men to realise iliat thov ¢an earn this income (which I think is fair and which
compares very favourably indeed with the rates paid to compositors elsewhere)
urirg decent hours worl: and that they need not work overtime in order to get
higher wages. .

“Now lIet vs take the Hon'ble Mr. Khaparde’s suggested salary system.
What salaries would be fair for each class ¢ Let us try to work it out. Take
Class 19 at Simla. Ther earned uuder the improved rates an average of

2s. 107 in the month. They carned that by pieece work ; that was nol their
salary, and they carned it in 250 hours in the month. Now suppose we
assumed Rs. 107 a month to be a fair salary for a man of that class. That
salary would be nearly donble that earned by good compositors anywhere else
in India. Out of the 33 men who earned this average of Rs. 107, there were
15 whose wages in July-August ranged from 110 to Rs. 135. Now naturally
these 15 men would have a grievance if their incomes were cut down to Rs. 107,
which is the average salary of their class, and it is not unnatural to expect
that they would feel justified in slacking off to some extent. If, then,
Rs. 107 is now the average value of these men to the tax-payers, and nearly
a half of them slacked off to Rs. 107 level, the average of the whole must
be ‘something less than Rs. 107 ; and, if then the salary be placed below
Rs. 107, there will still be a larger number of men who will regard it as
fair to slack off. - In other words, thé average value of the class will soon tend
to depreciate to the value of the least cfficient in the whole lot. That will be the
rosult of the salary system. It is quite obvious that, if we place the majority
of these men on a salary less than their average earnings, there will always
be a majority who will be discontented and who will presumably go on strike
again. What guarantee have we got that they will not go on strike again !

¢« The lesson which we have learnt from the Simla piece-workers is not
that they should be put on fixed salaries, but that the system of piece-working
ought rather to be extended. 1 agree entirely with one of the political
speakers at a Calentta strike meeting, when he said that he would like to sce
the result of paying all Government officials—from Governors down—at piece
rates. In the interests of the tax-pavers this reform wonld be desirable if
practicable ; and, for sclfish reasons, I should like to see it extended to
Members of the Exceutive Council.

“ Now I should like to know from those Hon’ble Members who use the
press for political warfare, whetlier they pay their average, or even their hest
compositors, Rs. 72 a mouth ; for that is the average pay actnally earned last
month by the Simla meu who are now out on strike, and these men, if their breach
of service be condoned, will be eligible also for a pension calcnlateéd on their
avernge earnings for the last three vears of their service, and this is a privilege
which men in private presses do not enjoy. Our information shows that in
Calenita the principal private firms pay their compositors from Rs. 20'to Rs. 65.
That is about the average range. II, therefore, we placed these men on fixed
salaries, and, with due regard to the tax-payers, at current market rates, these
men would lose seriously. But are we justifiéd in paying the men at higher
rates than the average market rates ! It does not require very much imagina-
tion, 1 think, to realisc the differcnce hetween the speeq of a compositor’s hand
at piece rates and on fixed salary. This is one way of handling a type and that
is the other. The difference is about 100 per cent. We should have to doubls
our compositors, we shonld have to increase the supervising staff, double our
building accommodation and double our capital outlay on type-metal, while you
will get less work done and the tax-payer’s money would b¥ wasted. }

£ Now the rates for picce work require constant revision. That is really th
whole point. The rate, not the system, is the point to watch and to re{'me?
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We want to know whether 8 man can carn a decent wage without over-working
himself 1 That we -have pioved fo be the casc by the experiment in
Simla, but te abandon a sysiem which encourages every man to be industrious
and efficient, and sceures for every eflicient man a corresponding reward, would
be a backward step which will not be favoured so long as 1 am responsible
to the Indian tax-payers. The piece-rate for compositors has been main-
tained in Government presscs, not since 1881, but since 1875.

‘It is also th€ custom in large presses elsewhere except in what are known
a3 jobbing présses and in form printing, where the nature of the work is too
variable, to permit of a fair average rate. In small presses like some of the
private presses in this country they have the salary system, as Mr. Khaparde
has iold us, but so long as 1 can show, by actual work that the men can earn
better salaries and still return value to the tax-payer on the piece-work system,
that system will not be altered.

** T have dealt at some length with the piece-work rates, but it is only fair to
mention that there are other improvements introduced by Government and 1
will pass over thesE very briefly.

** Men on the temporary list who have pri in con{inuous service will, under
the new system, be allowed to count all their service towards pension.

¢ Then, as I said before, we have also allowed meal hours to be counted and
io be paid for at time-scale rates. '

““ We propose to introduce a provident fund for uew employees that will rg-
place the pension system, thus enabling the men to obtain this form of daferred
pay whenever they leave the service, enabling them also to leave something for
their families, because naturally a pension dies with the pensioner.

* Then, to meet the individual grievances that may occur—and there must
bE many particulars we cannot get hold of, for instance, their hours of attend-
ance, whether it be from 7 to 5 or from a later hour to a later hour ; their treat-
ment by supervisors ; and the many troubles of that kind when the new shoe
pinches unequally. To meet these troubles we have established a system of
‘Works Committees which will be composed of representatives of all classes.
The complaints that are heard by these Committees and their proceedings will
be reviewed by my Department methodically. We are sure that these Com-
mittees will not only reveal and rectify grievances if they occur but, what is
much more important, their institution will prevent griévances that would
otherwise occar.

‘ Now I want to say onc final word about the strikers. We quite recognised
that before the terms were revised the men had real grievances and had develop-
ed a strike habit of mind. They failed to realise that their grigvances would be
repaired. They had been waiting a long time and they thonght that the strik€ was
2 fashionablé instrument. This mental attitnde, one can quite understand,
might become fixed in men who are not sofficiently educated to realisc what it
really means. It doubtless has been fostered by irr@sponsible agitators who have
shown that same callous disregard of ti:c men’s interests, as those agitators who,
taking care to save their own skius, sect many thousands of honeat Moslems to
their ruin by encouraging them to scll their leuds and goods at kmock-down
prices in order that they might emigrate to ‘a land flowing with milk and
honey, ’ where officials cease from troubling and where at least the dead may
Test.

*‘ My sympathies are still with the strikers and with their families. No-
thing Las heen don€ so far to prevent or to discourage their return. The
of the strikers have bEen paid in full. Those who have returned to work have
been admitted and no penalties of any sort have heen inflicted. I have so far
definitely refused to issue any orders of dismissal, in order that no man ahall
lose his chance of being restored to the pension list, and at Delhi, wherc the men
occupy Government quariZrs, not a single striker has been evicted. But I
really cannot help men who are impressed by those agitators who find a genetio
relationship b Jallisnwala Bagh and the new picce-rates, or those who
sce a similarity between my promises and those attributed to Mr. Lloyd George
regarding Turkey. . .

« 'Wg have, however, obtained some vers useful lessons by the strike ;
Government Departmenits have learnt to economise ; they have learnt to reduoce
their demands for printing ; they have found that they can get many odd jobs
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done by private presses aud we have pushed on oy siremse for machine printing
which will reduce our necessity for the ordinary-composilor, and ther:forc for
the piece avorker. :

“T gee no chance of any committecsof this Council devoting to the press
guestions either a balf or a quarter of the time that my colleagnes and I Lave
given to the subjeel. 1 have no desire to fexd the men any longer with false
hopes and I have no intention whatever of giving up the healihy and inspiring
picce-rate sysiom for the sleepy sceurity of fixed salaries ; ouly actual work will
prove whether thise new rales are fair. If the men will come back and work
under the new rates, we shall he able to help them, but we can help no man who
remains oui ou strike. : )

¢ There is one more point I should like io mention and thal is that our offico
yecords are availabie (o the Hon’ble mover of this Resolution, as he well knows
and to any other Hon’ble Member who wishes to advise the press-workers in their
real intercsts. The only work fer a committee that T can suggest is an enquiry
into the motives of those who have fed a body of honest workers with false insi-
nuations «nd misleading statewenis. Nevertheless, I welcome this opportunity
of explaining o the Council the exuet facts as we know them with regard to the
strikers and I shall be only too gad to welcome the intervention of the Hon’ble
Member for the purpose of getting the wen to return to werk for their own
sakes.”’

The Hon'ble Mr. A. R. Murray:—Sir, I rise {v oppose
this Resolution.

¢« There may be differences of opinion as to the canses of the prolongation of
the troubles in the Government presses, but after lislening to the explanation
of the Hon'ble Sir Thomas Holland T am of the opinion they are not such, as
to justify the appointment of a committee to investigate them.

“The Resolution of the Government of India to which Sir Thomas has
referred, gives a very full and detailed account of what the position was when
the strikes commenced. I do not think the appointment of a ittee wiil
throw any more light on that stage of the proceedings. Different causes of
the troubles and of the continunation of the troubles have been freely given in
the newspapers. -One thing is quite clear, namely, that the men went on strike
after reviscd emoluments had been notified by the Government of India. And
that, too, in spite of the fact that iderable impro ts had been effected
in the wages, as well as in prospects, pensions, etc., of the men both salaried
and piece workers. I understand it is practically the piece workers alone who
have struck work because they object to the continuation of the piece system.
The Hon’ble Sir Thomas Holland has already dealt with the details and I need
not follow him into these details, but I would like to refer in general terms to
the subject matter of this Resolution as it appears to me. “So far as I understand
it, the whole erux of the position is—should {he Government of India give way on
the question of the piece work system? This scems to me an unprecedented
demand for werkers in India to make, specially in view of the fact that the piece
work system is in vogue in all organised industries in most parts of the world,
as well as in India. Payment by piece work is recognised, and in my opinion
rightly recognised, as the best method of paying skilled workers that has yei
been devised. hen rates are framed on a fair basis, they form an incentive
to workers to do their best. A keen and steady worker reaps the reward of his
industry, and the system of bonuses, that is usually included in this method of
payment, offers an additional inducement to everybody to give of their best.

‘“The chief ohjection, indeed, the only real objection, in oth tri

system of piece work, is the fact that when gotJ)d workel:'so h::': c;nalxl'm:gsvt\?a;]e::
above the average, masters have been known to reduce the piece work rates in
order to bring back the skilled and industrions worker to the level of his less
skilled and usnally lazier companions. This was, and is, & very wrong thing to
do; and if I were & skilled worker, I certainly would object to being paid by piece
work if my piece work rates were to be reduced becanse I was produeing more
work and earning more wages than my neighbours.

of m‘l ‘y peahn‘ g frail:: ? lg;g ex_‘}zel.ien?il of Indian ilidnstries, I have never heard
of any: employers in In g the piece work wages because any worker
was eszrmng too much. I know that all the skilled wox;k?rss, for matanZe, i?x the
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Jute Mills iu Caleutta where about 300,000 workers are cmployed, are paid by
piece work. As they have become more skilled, they have gone on drawing
larger earnings, but T have rever heard of a single instance in which wages
have been reduced. -

“Perhaps, my Indiax: friends will excuse me if 1 tell them that the average
{udian worker is not vet as skilled as his Western competitor in certain in-
dustries. It is only by giving the Indian worker an incentive to earn higher
wages for himself that he will be induced to increase his output aud raise the
Indiau standard of production nearer the Western level. This is where pay-
ment by piece work cowes in, and I fear nobody would be better pleased to hear
of the end of the piece work system in India thau would workers in other count-
ries. These forcigr: workers know that so long as our Indian workers are paid
by piece work, there is every likelihood of their exerting themselves to become
more skilled in order to earn higher wages. Immediately you stop the piece
work system and put ali Indian workers on a common lerel, the foreign competi-
tors will then know that iheve is no longer anything to be feared from Indian
competition.

“Now as to the appointment of a committee of enquiry, I do mot
sei what object ig to be served by this. It is true that the English Industrial
Conrts Act of 1919 makes provision for courts of enquiry being established to
investigate strikes and lubour troubles at home, but I would point ont that these
courts of enquiry are constituted in ihe United Kingdom mainly for the purpose
of ascertaining and publishing the facts, and thereby influencing the parties to
gettle their differences in accordsnce with public opinion as expressed in the
newspapers and in the street.  India is not yet ripe for courts of enquiry of this
description, and even if it were, I personally would strongly object to the intro-
duetion of courts of enquiry or committees of this description in tlis country.

1 am one of those who consider that workers are quite entitled to ask for
increases of pay if they think they arc underpaid. I go further and say that if
they don’t get what they want and think they can get it by means of a strike, then
they sbould be at liberty and strike unless perhaps in special services such as
certain works of public utility. Similarly I maintain that employers are at
liberty to refuse increases of pay when they consider the demands of the workers
are not justified and unreasonable.

I believe that it is in the best interests of all concerned that the settlement
of disputes of this description should be left to the employers and the workers
themselves. There are few independent persons in India with sofficient
knowledge of industrial conditions to justify their appointment as a ittee
to enquire into the canses of industrial troubles and to proposc remedial
measurcs. But even assuming that such a committee were formed what
guarantee is there that the result of their enquiries will be acceptable to either
workers or employers. There is no means of enforcing their award or of giving
effect to whatever remedial measures the committee may propose. In other
countries workers are highly-organized, they pay contributions to their Trade
Unions and the officc bearers in these Unions can exercise a considerable
amount of control over the rank and filc by withholding strike pay, without
which workers nowadays cannot stay long out of work, at home at lca,st. Here
there are no recognized leaders and there is no power by which, or no authority,
throngh which, the workers can be compelled to accept the result of any enquiry'.
That being so, I maintain no advantage is to be gained by the appointment

of a committee such as is suggested in this R ion. i
of 2 committ g in this Resolution. I therefore oppose this

The Hon'ble Sardar Sunder Singh Majithia :—* 5i
ivo gides of the picture as lm'eu;gm prelleflht:d.. er..ﬂnere oy

cil, one by my Hon’ble friend Mr. Khaparde, who seems to have spent .C:on:d-

deal of time and labour in studying the subject of the press mana
other side presented by the Hon’ble Sir Thomas Hclb)lhnd, whogl::l:szn:n go“il:
his official position and as it appeared to him. 1f what has been placed before
this Couneil by the Hon'ble Sir Thomas Holland is correct, no reasonable man
1 should say, would object to getting more wi out of Government if he js
able totggﬁwm; but, if what the Hon’ble Mr. says is true, that the
wa, ietarenotmﬁamt,then,lﬂlink,tbmlormmqﬁryhnbm
mg;uorft-hd t any rate ﬂwr?hare two sides to the picture, and I would eertainly
an enquiry on bject mi ded by t '
tins Resolution.” " ¢ sublect might bo b the acceptane of
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The Hon’ble Mr. Surendra N:th Banerjea :— Sir, Linterested
myself in this matier in a personal way and T tried, so far
as the Caleutta strike was concerned, to settle the differences and bring about a
reasonable compromise. 1 h:.d nearly suceeeded and the leaders of the strike—
T hope my friend will permit me to usc that term—came to the Bengalee office
and promised, affer certain suggestions and cerlain offers had been made by
Mr. Chatterji, that they would return to their work on a specified day. The
specified day came, but the mca did not return to their work,  The truth is that
there was an extreme section among the strikers and they prevented the men
from rejoining their work.

““T have listened with great interest to the lucid statement of the Hon'ble
Sir Thomas Helland and in justice to him and the Departmert wiich be re-
presents I amn bound to say that their attitnde thronghout has bieer most cox-
ciliatory and they did their level hest to bring about a reasonable settlement of
this very unfortunate dispute. -

““There are one or two points, however, in regurd to which further action
seemis to me to be necessary. It is obvious that the remuneration has decidedly
increased under the new scale and that with less work the men get more pay.
But what about Lolidays, what abou! sick leave?

*‘These men cannot work for 12 months without a holiday. There are seasons
and occasions when they fall sick and when they cennot work. These were
the points which 1 ventured to press upon the attention of Mr. Chatterji when
we met in conference to consider this matter, and he was good enough to tell me
that they would receive attention. Upon one point, and one only, the Govern-
ment seems to be inexorable, namely, that they will on no account give up the
picce-work system and introduce the salaried scale. That, I think, represents
the attitnde of the Government in this connection. But as my Hon’ble friend,
Sirdar Sundar Singh Majithia, has just pointed out, there is this difference of
standpoint between the employers and the employed, between thc Government
and the pressmen. There beirg these two sides to the question, would it not
be desirable in the interests of the Government itself to appoint a small commit-
tee for the purpose of considering the pros and cons of the caser I am sure
my Hon’ble friend in moving this Resolution has echoed the sentiment and the
opinion of the strikers tl Ives. The appointment of a committee would
strengthen the hands of the Government if the committee decide in favour of
the present system. On the other hand, if the verdict of that committee went
against Government, I am perfectly certain the Government would accept it
and adopt such modifications in the present system as may be required. It does
seem to me that this is not altogether an nnreasonable position. The adoption
of it would satisfy strikers and their friends; and the Government would lose
nothing by it. On the other hand, if the committee support the position of the
Government, that would enormously strengthen their hands. It therefore scems
#o me that on this occasion the Hon'ble Sir Thomas Holland might see his way
to accept the Resolution of my Hon’ble friend.’’

The Hon'ble Mr. G. S. Khaparde:—*Sir, in listening to
this debate I was reminded of a story I wused to read in
my schooldays. It was about a French General who argued that according to a
certain rule he surely had won the battle ; while the English General said—
¢ Whatever the arguments, the fact stands that I have taken the positions which
vou held.” The French General depended on the rule and the English General
depended on taking over the position held by the French General.

‘“ The Hon'ble Sir Thomas Holland has given us a long table regarding the
new gystem and the old system, all of which makes me wonder if this world bas
changed suddenly and human nature is no longer what it was. Has it come to
this, that people who are getting more do not want to work ? The Hon'ble Sir
Thomas Holland demonstrates that these people not only get more but that they
are kindly treated, that every complaint is very carefully looked into.and every-
thing done for them. And yet they run away ! Why t Because they have been
got at by irresponsible politicians. The Hon’ble Sir Thomas Holland has got
it into his head that everybody who coraplains has been approached by irrespon-
sible politicians. I have not made the acquaintance of this sort of
arresponsible politician here and I do not kmow whether he really esists. If

1
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the Hen’ble Sir Thomas Holland knows of such. he cau no doub

But in questions which affect the pay and comfort of a 1nnn—“l'lh'nttg\"lgr u"u?:luo)ll’-:'
touches his stomach, he is more likely to listen to the panes inside tl;an to the
arguments ontsujo. These outside arguments appear {o me to he very skilfullv
{ ramed and forcibly urged, but unfortunately they arc altogether unconvincing.
For if thege men were 50 well looked after and everything done for them, as t];:
Honble Sir Thomas Holland says, then I ask has this world become so h»psv:
furvy that they will not aceept such good treatment )

** Then witk regard to another ar meni which 1 pmt for it has bee
clzarly seid by the on"M: Sir Thaumsgﬂuollaml that so ]long us‘ﬁrids' llisl:::xlﬁtl?
for the l_)epa.rm_mm this pay syslem will not be introduced ; that it will al\;'m“;
be the pxe::v\vork system and these people had Letter come in: if they do nb“»
<0 m}mlz the worse for them. Now that kind of attitude is nurensonubic The
Hog-bh- Sir Thomas Holland recogniscs that they do not understand the new
sysiem. They have been trying it T slonld like to kiiow how many have been
working !mtjo:r it. As far 23 1 keow, most of them have b ont and the f ew
who are inside will probably only stay on a little lorger. But that would not
deinonsirate any system to be good. o

‘“A farther point is that these people wanted arbitration and suggested
various names.  Unfortunetely under tlie Department rules those men will not
be able to do anything for them wad the matter has to he dropped.  Still, the
fact remains that. if these people sre so carcfully looked after, why are they out
of work 1 That is the plain question which I wish to ask and whick has got to
be answered, T suppose, some day or other.

¢ The other question which I wiab to ask is this. The Hon'ble Sir Thomas
Holland, in giving an example, said that people working in class 19 get so much.
I say that is exactly what I complain about—I mean this arbitrary division iuto
classes from 19 to 29, and two more classes, I understand, have recently been
added, making the number 31. How is this classification cffected ? By one man
sitting there who is called a section holder or whatever it is, and another man
sitting in another place called something else. Why is this system so very good
and if it is, why not disy with all establishments ! You say to a man “ I give
von this paper to copy ; you take so much ’, and on this prinziple let us do away
with the whole of the ministerial establishment of Government. If the scheme
is so good, it should be introduced all over the world ; why confine it to the
Central Press and to these unfortunate pressmen 1 :

‘1 submit that nothing will be lost. by an cnquiry if the system is really
good. On the contrary, the enquiry will bring out ali its good points and the
people who will carry out the enquiry will be satisfied. 1 have not named these
people, but I have no doubt they will be selected with care and I am sure only
responsible people will be appointed and not irresponsible politiciuns. Well,
let those responsible peopl: go there and let them say what they think of it :
otherwise the position is inexplicable.. The Hou’hle Sir Thomas Holland has
failed to find the irresponsible human heing knovn as the irresponsible agita-
tor on whose head all the blame has been put ; and the Hon'ble Member’s
attitude explaius what His Esxcellency the Viceroy said in his opening speech
the other day about the imperfect coutact between employers and employed.
This is just a case of imperfect contact between employers and employed.
Obviously somebody whori the Hon'ble Sir Thomas Holland suspects has
brought about all this trouble, and people who have served in the Press for 35
years leave their work and sil at home for the mere pleasure of doing 80. That
seems to me an impossible argument to accepl, and I still urge that this com-
mittee may be appointed. As I have said before, it can do no harm and it may
do good If the Hon’ble Sii Thomas Holland’e system is really so excellent,
the enquiry will bring out it good points. If there are any fanlts and I am
afraid there are many—I mysclf suspect there are many more than we ean speak
of on the surface here ; if one-tenth of what 1 was told be true, it makes out a
case for overhauling the entire system from top to boﬂam. 1 thau_toro submit
that the honourable Council may acoept thu.;luolnhon and appoint the com-
mittec for which I ask. T have given no names ; I am not partial to any, and I

there are no irresponsible le Here—at least, on my side of the bench.
\ that committee is appointed, the whole matter ean be gone into,"’
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The Hon'ble Sir Thomas Holland :—* Sir, I hope that myitorx

Hon’hle friend does not censider that I regard him as an
irresponsible politician. T never cven seid that he is a politician at all. As T
said in my reply to him, I welcome his intervention. I should bave welcomed the
good adviec of any Member of this Council given to these workers. My Hon’ble
friend is anxions 1o know why it is if these conditions are so extremely favour-
able the men do not go back to work. Well, I have given what T think is the
explanation of it. One reason is that there is a certain attitude of mind which
itis difficult to zet over :  'i'he rmen have got into the strike habit ; they think that
they can only get what they want by striking. They ihink it wonld be disloyal te
their own caste if they did not strike. It has become quite fashicnable to strike.
Thet is one explanation. Another is the explanation given by the men that they
do not like picce work ; they do not like having to be kept up to the collar,
because a majority of them, like a majority of many other workers, want a littls
casier time. They want to be sure of their income without having to work for
it. Now, that does not satisfy some of the best men ; the men who have come
forward and {alked with me have not been the slackers and have not heen the men
who were so earncst ir geftiug a fixed salary. Those were the men who were
willing to werk at picee rates, but they were under the impression from calcu-
tations put before them that the piece rates were not fair. 1 have got this from
scveral sources, from Caleuita, from Delhi, from Simla from their
lawyer leaders—I will not speak any longer of irresponsible politicians ; the
calenlations, they say, put before them have shown that the men on an average
lose by the mew rutes inslead of gaining ; that is beczuse they have not been
interpreted correctly. Now, we have worked out our own estimate of what the men
did last year and what the men will get by the new rates this year ; what we have
done is to reduce the period from 274 hours in Calcutta and 284 in Delhi to 2
standard 250 hours, and we find that the men still gain according to our calcula-
tions. Tbey do net believe our calculations ; they prefer the calculations of
their leaders, and all I have got to jout before them—that has not been done until
to-day—is the resuli of the actual test of the new rates in Simla. What we want
now is no more talking and no more playing with calculations ; we have finished
that and yon cannot improve on it ; what we want is to see the rates tested by
actnal practice, I promisc the men that I will tear up the Government Resolu-
tion if they do not get a better income for shorter hours of work. Now, if the
Hon'ble Mr. Khaparde wants to extract a promise I will give him one. Next year
after these wen are back at work, I am quite willing to lay the whole result
before a committee of this Council, to allow that committee to judge whether I
have been fair to the workers or fair to the tax-payers. I am almost tempted to
suspect, from the resulls of onesmonth’s working, that we are not being fair to
the tax-payer 1 We arc being generous right enough to the workers, but what
abont the tax-payer 1 Supposing this committee came to the conclusion that we
were paving the men too much, what will kappen to the men then 1 Wil they
sccept the decision 1 As my Ilon’ble friend said, the Government will accept it,
but will the men accept the decision 1 More likely they will go on strike. That is
the kind of thing that Mr. Murray referred to. You must leave these matters
Ko be settled between the two parties concerned if you are sure that both the
parties are trying to get together. There is not the slightest doubt of the
sympathy with the workers that my colleague, Mr. Chatterjee has shown, and I
am not sare whether Mr. Chatterjee does not think that I am leaning a little bit
too much, towards the workers myself. At any rate we are anxious that these
men skall get an honest day’s wage for an honest day’s work, and I will leave
this Council to judge next year as to whether we have been fair or not ; but I do
not want any further discussion of the matter now ; the men are holding out,
according to the reports from Caleutta, to hear the result of Mr. Khaparde’s
Resolution to-day. They say ‘ bold out for another week and we shall see what
Mr. Khaparde does.” I do not want the men {o hold again for a committee ;
and how long will the committee take to do its work ¥ It has taken us three
months to go into these calculations, examine the men individually and find out
their views. Are the men going to stay out another three months ¥ Let the men
come bauk to work and let the committee sit next year {o test the results.”

The Resolntion was put and declared rejected.
347LD
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A division was asked for, and the Council divided as follows :—

Ayes—1% { Noes—36.
The Hou'ble Maharaju Sir M. C. Nandi of! His Honour the Licutenant-Govornor.
Kasimbazar. Thw Ten'ble Sir George Lowndes.
»  Mr. S N. Banerjex w»  Sir Georpe Barnes.
w»  Mr. G. S. Khaparde. »  Sir William Vincent
w»  Sir Umar Hyat Khaa. »  Mr. M. M. Shaf.
»  Sardar Babadvr Sardar Sundar »  Nr. W. M. Hailey.
Singh, Majithin. »  Sir Thomes Holland
»  Haji Chaudbnri Mubammad Isroail »  Rao Bahadur B. N. Sarma
Khan. »  Bir William Marris.
- Mr. 8. Sinha. »  Col. W. 1. Waghorn.
»  Sir D. P. Sarbadhikari. »  Mr. R D. Tata.
»  Khan Sahib Sha Nawaz Bbutto. " Mr. 1L M. R. Hopkins.
»  Nr. Rayaningar. »  Mr. J. Mackenna.
»  Mr. V. 8. Sastri. »n  Sziyid Muhammad Al
»  Mr R Ayvangar. »  Mr. B N. Mitra.
w  Mr. H. N. Hutchinson.

»  Mr. J. A. Richey.

n  Mr. M. M. 8. Gubhay.

»  Mr. H. Shamp. '

»  Mr. H. Macplerson.

»  Mr. C. A Inues.

w  Bir Syducy Crookshank.

»  Major General Sir Alfred Bingley.
Mr. A P. Muddiman,
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The Resolution was therefore rejected.
The Council here adjourred for lunch.
The Council re assembiled at 3 p.ar.

THE CUTCHI MEMONS 5ILL.

The Hon'ble Khan Bahadur Ebrahim Harocn Jaffer:—
“8ir, [ beg to present the report of the Selcet Committes on the Bill to

“declare that the members of the Cutchi M ity are subject to

Muhammadan Law. ™

RESOLUTION »« REFRESHMENTS FOR VOTERS.

The Hon’ble Mr. Rama Rayaningar :— “S8ir, I have great
pleasure to move the Lesolution which stands in my name : the Kesolution
seads :—

“This Counsil recomm>nds to the Governor General in Conncil that provision be made
hy Governmeot to provide hight refreshments for voters who bave to travel :xtlianng.
exceeding 6 miles to attend at polling stations for the purpose of recordiog their
votes at elections to the Befurmid Legislative Conneils’

“Bir, I was rather late in giving notice of this Resolution. I really feared
the Resolution might not be reached. Thanks however for the of the
¢ ouncil. I have been given the chance to move the Resolution. Burely I am not

ing to abuse this courtesy and detain the Council long. Nor does the Reso-
f:l:idn require any lougthy statement. I shall briefly state the.reason why
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provision has to be made by Government for supplying light refreshments to
voters who Liave to travel long distances in order to recc:d their votes.

*Bir. only Lhe other dny, last weck, we passed the ludian Election Offences
Act. According to this Act treatiug of the clectors by the candidtes is an
offciee punishable under the Indian Penal Code. Any candidute offering
oven a cup of coffee will be regarded as having commiited the offence. In
euacting this law we have followed the English law. I need hardly mention
that wlat may be good election Jaw in England may not be so in India. %o
far us electionecring is coneerved, the conditions that prevail in England are
altogether dilferent fro the conditions in India. In England voters as a
class arc well-to-do and can afiord to spare a shilling or two for buying re-
freshments. They arc poiitically cniightencd ; they realize the value of the
franchise. Jut in ludia the voters are too poor to spare even a few annas for
the purchase of refreshments.  They do not know the value of their vote. In
these circumstances it is almost impossible to expect the rural voters in India
10 undertake travelliug long distances to record their votes.

*“Bir, question may be asked as to why Government should undertake this
expenditure of providing the electors with light refreshwents. My reply is
that hecanse Government arranges polling s1ations for some voters far away
from their viilages aud accordingly those voters have {o travel long distances.
To such voters Government must supply refreshments. Sir, so much of the tax-
aﬂer's money is spent on the travelling allowance bills of the Legislative

ncil Members and in various other ways. It is not fairthat consideratione
of economy should come in when the poorest of the tax-payers have to bs
provided with light refreshments and that when they have to leave their

lace and travel long distances for the purpose of recording their votes.

in spite of what is stated above Government considers that the cost cannot

be incurred by them, Government may insist on contending czndidates in the

election to contribute the required funds. With these observations I place my
-Resolution Lefora the Counci! *

The Eecr'ble Sir "~ mar Hayat Khan :—“ Sir, I cordially
supporl my friend who has stuck to his guns and las =not bien taken
away by the gusts of the ideas of the coming elections or make the rotten
cause a sacred ono. There are many considerations. I think that if people
were allowed not light but even heavy refreshments that would not make any
difference one way or the other, because the whole thing which had to be
done is alrcady done. Before the Corrupt Practices Bill was passed, many
people for months past have been going about the country and taking thumb

impressions from various people and have got them in their possession. Some,

have taken a sort of path which according “to Mahommedan law is equal to

38ra’

saying ‘il L don’t be on your side, the divorce of the wife will take place’, .

and nobody i goixg to face (hat unless he is particularly tired of his wife.
In the same way thereare shrines iri many piaces to which men come from
a long distance. They cannot possibly break that time-honoured reverence
to the shrines and their custodians. 1f any of the custodians stands he
will always have their votes. After all, I do not think any amount of refresh-
ments will make some pevple who have already taken strong oaths change
their minds. In the same way, if a man has got a shrine, it will be something
like the House of Lords as long as that shrine is there, because people for the
sake of light or heavy refreshments would not desert the man. mxink under
these circumstances it will be much better if Government were to provide light
refreshments to voters who will be travelling long distances forthe purpose

of recording their votes, otherwise Government will be indirectly making -

peopledo wrong things. If a man cowes from a long distance, I would rather
like to give him adinuer or refreshments, because it is the custom in this country
that if » man comes from a long distance we eannat possibly shirk our hospital-
ity to him. But if under the law, treating cf such people is . made an offu10c,
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then what people will do is. only to fulfil the obligations entailed by the law,
will tell af{riend ‘ to do the needful * or they will give a bania or somebody a
lump sum and ask him to entertain sack peopic who come from a long distance
for the purpose of recordiny their votes. ~ Anyhow thething would be done,
80 1 think it would be much better if Governnent were to make some provision
for supplying light refreshments only for those voters who have to travel a long
distance.  1f Government undertikes to defray the expenses out of their own
revenues, well and good ; otherwisc the cost may be debited, ¢ my Hon'ble
friend has saggested, to the contending candidairs. If this cannot be done,
then I think one should be allowed to entertain one's friends. With these
remarks, Sir, I strongly support the Resolution.”

The Hon’ble Sardar Bahadur Sardar Sunder Singh
Majithia :—* Sir, I happened to be on the Advisory Committee when the
rules were being framed, and at that time I pressed thut something should be
done to providc for the refreshiment of voters not of the sort that sowme people
do by making voters drink and get their votes, but light refreshments in the
ordinary way that we generally from a vetigious point of view provide for gueste
who ccme to vur house from s long distance. But the'e may be some
objection in certain quarters that if this Hesolution were carried, Government
will be aceused of influencing elecltions. T think personally Government
will not be blamed for influencing the elections if some provision of the kind
as suggested in the Resolution were made for supplying light refreshments
only for those people who come from a long distance. With these words 1
support the motion.”

The Hon'ble Sir William Marris:—" Sir,asmy Hon'ble friend
Sardar Suonder Singh has just told the Council. this question was very carefully
examined in the Advisory Committee and the difficulties which the Hon'ble mover
brought out as likely to attend the conduct of e'ections in rural areas were
anxiously considered. We reminded ourselves that the Indian voter was likely
to be poor, that communications were bad, that there was a lack of accommoda-
tion in villages for voters coming from long distances and that the ordinary
rural voter could not be expected to realise the value of his vote in the same
way as the value of a vote is realised in countries more advanced. All theso
difficulties, I venture to say, were fully discussed, and we considered also
various expedients for meeting them. One idea to which we devoted some
time was the suggestion that joint fundsshould be provided by both candidate:
for the entertsinment of voters coming from a long distance, but after some dis-
cussion that proposal really found no scrious advocates. Although much atten-
tion was given to the subject, I do not remember that anyonc went quite as far
as the Hon’ble mover in suggesting that the State itaclf shouid defray the ex-
penses of the entertaiument of these distant voters.

« ] think there are great practical difficulties in the way of accepting his
suggestion. But at the ontset I admit that it has one conspicuous advanfage,
namely, that the provision of s0 many free meals, say for a million or two
million voters, would afford an excellent test of the strength of the principie of
non-co-operation ; but apart from that consideration I think the arguments are
against the Hon'ble mover. He suggested in the first place ' that
light refreshments should be provided. A certain doubt attaches to the
meaning of the term ‘light refreshment’ and it is indeed somewbai
more in keeping with the amcnitics of the boudoir or buffet than with
those of the polling booth. It isa suggestion put forward from Madras,
but the two Hon'ble Members from the Punjab whohave just spoken
might conceivably want to know, whether consldering the conditions
of a cold winter's morning in the Punjab, what the Hon’ble mover might
regard as light refreshments in Madras would adequately eatisfy the require-
ments of a sturdy Punjabi voter. One practical difficalty cortainly is as to
how the provision of light refreshments is to be made. You may say that the
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registers would give you the nmumnber of voters residing at long disiances,
and 1 suppose that to prevent misappropriation in connexion with the provision
of meals it would be necessary Lo issue vouchers to each voler, which might
be farther distinguished by esnspicuous colours according to the requirements
of the partienlar vo But imagine the feelings of a man who comes, not
from a distance of five wiiles, but from a village which is four miles and seven
furlongs distant, and is then refused his light refreshinent. Imagine with
what vehazence he would impugn the accuracy of the District Surveyor’s
measremest of the distance.  These are only some of the difficulties. What
you cannoé do is {o anticipate the number of voters who would turn up from
those outlying areas.  You conld nut calculate on what scale to provide meals.
You would have to avoid, ou the: one hand, the dificulty of providing too few
meals and on the other haud the difficulty of jreparing too many. - It would
be worse, if I may say so, thaw the auxie!y on a similar score which attends
a Collector's garden party.

** Apart alogether from difficuities of this sort T think there is a wéightier
reason why it is difficult for Government to aceept the Hon'ble Member’s
proposel, and it is this. We are starting out on this new scheme of
reforms frem the roat principle thai the existing franchise is far too narrow;
that the clectorate should be exormously exlarged; and that there are scate
tered cver the lengih and breadth of India in villages—for afterall the greater
part of the people of India live in villages—something like 5 million voters,
who, illiterate and unpracticed as they may be 'in the exercise of their
eivic rights, ‘still may be expected to come forward now and exercise their
personal choice of the representatives they wish to sit in the Councils. That
1s the root basis of the whole scheme ; and it seems to me that simultaneously
with it, we cannot put up our nemes {o a proposition which surely implies that
& large proportion of the Indian voters will not come forward and exercise
his power to vote, atthe cost of a little difficalty and inconvenience, unless
he is actually encoureged to doso by the stimulus of a free meal from Govern-
ment. That would be too much like a stultification of our main position,
and, indeed, I think it would be a proposition that would not reflect
creditably upon the repute of the country.

« Finally, Sir, this Council i~ an espiring bady ; its time has come, soto speak
and its ‘ nunc dimittis® is about to be pronounced. It meets to.day almost with
one foct inthe grave. At the same time itis welcoming its own demise,
knowing that it will be replaced by something more representative of the
population as a whole. It does wot seema to me that this Conncil at such
atime as this—actually in articulo mortis—should be inviled, as its expiring
pronou=izement on matters of public policy to put its name to a proposition,
which, as I have said, imnplies that the average Indian elector is unready
to cxercise and likely to be backward in exercising the privileges and oppor-
tunities which are being offered to him.

“For these r Sir, the Gover t, although they appreciate the diffi-
culty and entirely agree that it is a real one, can only conclude that the difficulty
is one which must be faced ; and they are thus unable to accept the Hon'ble
Member's Resolution.”

The Hon’ble Mr. Rama Rayaningar :—  Sir, I am sorry the
Hon’ble Sir William Marris could not sec his way toaccept the Resolution.
Two of the objections he raised, are no objections at all. 1 think they can
be easily answered. The first objection is that according to the Resolytion
there is a limit of 5 miles to be travelled to entitle one for refreshments and
that if & voter came from a distance of 4 miles and 7 furlongs he would
not be entitled to have refreshments and that-would cause unnecessary heart-
burning. I think the arrangement will work {all right. In all these matters
2 limit is necessary.

847LD 10
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{36 Rama Rayaningor.) . fl«i’l‘n SerreMEER, 1920.]

“ The second objectian is that it is not worth while to consider the guestion
of providing electors with refreshnents, if refreshments arc to be provided as
an’ inducement to voters to goto the polliug hooth. I did not mean refresh-
ments should be given as an inducement. I only wished to convey that voters
would not take the trouble of going to the polling stations il they iad to go
& long distance and return with empty stomachs, or had to lay out extrs
woney for that purjose.

“However in view of the other reasons which Sir William Marris has
advanced I do not wish tu press the Resolution.”

The Resolution was by leave of the Council withdrawn.

The Council then adjourned till Thursday, the 16th instant, st 11 am.
A. P. MUDDIMAN,

Secretary to the Goverument of India,
Legislative Department.

Srarwa ; .
The 30th September, 1920.
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APPENDIX A.

Siatement.

Objecis evd Methods of Publicity Wo-t.

between Gov

ing publicity offieers is to provide a regular medium of cor-
¢ and the Public. The work of the publicity officer consists in

making zvsilable to the yublic in a snitable form informatiou likely to be of general interer.
und in st pplying facts on public questions, the activities of Government and the reasons for
their policy. The main cbannel of communication with the public is through the press, by
lectarce and by Jeaflets.

Estimated expenditure encurred on Provincial Pubitcily work.

Name of Officer-in-charge of | Total estimated annus!.«pen-
Proviace, publicity work and salary diture delails. Amount. Rexassa.
drawn by b,
o ", .
Madrae... | Mr. J.T. Gwyor, L.CE. 8alars of Otficer-in-charge 27600
Salary.
Salary in xggnl;r grade, i ~, | Pay of clerical establishwment, 8,552
Es. 1,700 per mentam plus inclading menials.
Rs. 260 overseas allowance .
plus Bs. 260 depatation al-
lowance plus Re. 16O con- | Cortingencies (spprosimately) 39,200
veyanes allowance. :
Total 66,162
Bombsy ... | Msjor A. J. Dasison v | Bulery of Officer-iecharge ... 24,000
falary Rs. 2,000 per mont!:. Cest of establiskinent 8,412
Ex, in connection with 10,000
Karuchi un-official publicity
commiltee (approximately).
Tota | ear
Bengal ... | Mr. R. Douglas Sters Salary of, Officer-in-charge ... 44,000
Salary R:. 2,000 pet 1o .
Aonual expenditure on Ds- 1843
partment (excluding above)
Total [ 25,348
United No Pablicity Board - Details of the ap-
Proviners. proximate expen-
ditare in conmec-
tion with  the
United  Provizess
Jeurval wers laid
on the table st tha
Cooncil  Mesting
of the 26¢th Febro-
sry 1920.
Punjeb ... | dr. F. Candler (Becretars) ... [ Salary of Offconn-in-chargs ... - 24,000 | Againat this expen.
. diture the recei;
Lty Re. 1,600 S e &
Salery Re. 1,500 per wensem. atin” pud-
li»p:;i by the P
o esti-
Kbsn Sabib Abdul Asiz (Joint | Aowual expenditure on De- | 1,504,200 | mated at R:??O‘(I;u
Bacretary). pariment (exclading above). Pprr GmDULS
Salary Bs §90 ped mensem
Total o | L7430
B w | 8r.3.J. Nolan . <. | Balary of Officer-in-charge and | 22,000 [ ® (of Ru. 44,5
o Salary Re. 1,500 per mensem okher expenses. * '(bgn a nenps;::
plus Rs. 100 house allow- is starbed). -
anoe.
Bil nd | A part-time officer of the Indiam | Duly sllowarce of Publicity 2,400
Oen:w:.‘ Plilﬁuntin-l Service Mr. Officor at Be. 200 per men-
C. J. Hamilton sasisted by o om.
fall-time Assistant Publicity. )
Ofoer Mr. B'Eny Komar | Salary of Amsistent Publioity 2,400
Sen, two translators and a at Rs. 200 per men-
small office saf. en.
Anuual expenditure on Depart-! 5,
went (cxcluding above). 200
Total - 10,000




APPENDIX B.

Statemen! ehowing the number of bovine cattis whick have lefl India from Ihe
AMaritime proviaces since Janvary 1920. ’

_— Jaunary. | February. | March. April. May. “J une. July.
Beoga: 108 161 ol ~a % m 17
Nadas 1,102 1,033 %S 1238 1,263 e L 1,888
Bosibey excludiog in 5 s Wi |- Nt o5 | i it

Fereign «weui- Nii Ay Nit 7 ] Nil 4
Fomsd T

Tudia N il Na 3 § 3 A
Karzali ... ) |

s R Ni? | N 1] Yy Nil ANio

Ceslon . i
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Statement giving the figures of bo?}',ne cattle in the scocral province: of India
(ezcept Ajmer-Merwora) as asoertained by the cattle cersus keld during
December 1319 to April 1920.

!l Oxxx. EvrraLOss.
Frmss Fois | Bollecks. | Cows. (ciﬁ‘_ e s ‘gzl'w '(;:%;fr
Foogal .. - .. i 11,25,788 | 83,39,750 | 81,19,295 | 62,765,844 | 629943 | 260051 | 196574
fulna‘ oo | 2714555 | 44,80,021 | 57,00120 | 86,61,007 | 14,18,818 | 25,81,109 | 17,78,021
Pry. ., ... | 445,692 | 26,20,000 | 16,36,:03 | 15,97,7:8 | 2,21,808 | 9,687,845 | 674461
Fomluy
55«..; oo losenen | osane | 610872 ) s0nass|  Tare ! 2178m | srer
SApn - ! 160 | 6672222 | 4126170 | 20005 | 536297 | 26.45.601 | 2130056
T.P. i
(om o .1 9863 | 3201653 | 3084798 | 19,30202 | 297,812 10,50,635 | 865,982
Bibar and Orissa ... o | LAL42C | 82,85,780 pc,za,»i; 47,12,695 'a,w,m 15,80,676| 10,78,612
Paaeb o w | 13007 soannen | 215834 | s086ee7 | 430427 | 3431407 | 1048501
p S—— o | 694,848 | 1780877 | 199,125 | 1031041 s.n,l§ 8a5 | 8000
Contral Proviness .. ... | 156298 | 2008655 [ 261637 | 2257548 | 458897 | 627,963 | 470,51
Yemr ... - ol v0ms0r | nzimse ! saseso | sanaet| w07 | zacest| nsamse
o oo | somue | Ban22 | 1675858 | L7ngse | 19278 | 24a8 | 2410
K. W. 7. Provioce .. | 60| sseees| mssess no2004| o402 | 189385 | 1370
Ajmar-Nawans . o N Nok; yet receired.
LM s12| seser| s763 | s4g0r 7| nAM| 1060
Ceorg ... | ases| woss| soss1| ssess| msss|  emoo| 430
Mospur Pargave . sa| wmr| asis| e m P m
) Total ... | 68,68,800 [483,40,732 I570,34520 |11, 95.73 6] 545,040 n,u,u,; n‘.ugn

145600851 .

MILD 1
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Statement showing tolal numbera of bovins catile in British India for ihe

‘years 1908-09 o 1917-185.
100858 114,034,587
150910 - o 110,379,398
191611 - ... 150,658,081
11118 - - e 120,008,839
191218 - - w. 138135453
101314 - . 148,170,088
191415 - - . . 187238884
101516 - o LIBSTLIO
191617 - - - . - . 149,852,608
191518 - - Mo111087
Canwns of 1830 - - - ... $146,600,281

¢ Excudes Ajmer-Merwara.
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APPENDIX C.
. Bervice. Puy proposed by the Pablio Service C' Pay tioned
Lgricultural Depuii- Probationary Grade—Rs. 150 during first 8 | Left to the loca} Government subject
mozt. years. | to fallowing limits :—
Ocdinary Scalo~ls. 250—30,5—450—60/3~| Jndia—
500,

" Belection poste—As pesd is felts

Probationary @rade—Re. 200.

Minimum Rs. 260—Efciency bar
Ra. 550 ~Maximuy Bs. 752

Burma— -
Probationary Grade—Rs. 250.

Minimum Rs. 300—Eficieacy bar
600 ~ Maximum Re. 8J0.

Civil Veterinary De-

partmert.

Indiz—
Probationary Grade— Rs. 160.
Or:‘i)gtry Beajo—Bs, 250—10/3—450— 50,3~

Buarma—
Probstionary Grade—Re. 200.
Ord;%ary Bcale—Rs. 300—40'/3 ~ 500=50/3—
5%0.

Left to loca! Goveruments subject
1o following limiis :—

India—
Probationary Grade—Rs. 200.

Ninimum Re. 250—Efficiency bar
Rs. 550~ Maximum Rs. 7o.

Burma~
Probationary Grade—Bs. 350.

Minimum RBs. 300—Efficiency bar
Rs. €00—Mazimam Bs. 802.

Provingial Education
Barrice.

Indie—

Org.;nonry Bcale—Ra. 250 — 1403~ 460—50,3—]

Selection. posts—Rs. 500—40—700.
Burma—

o.’dl;&ll'] Scale=~Rs. 300—40/3--500—60/5—|
650.

Beleetion posts—Rs. 550« 40—750.

Laft to Jocal Governments subject
to following limiis :—

Minimun~Re. 267,
Maximam~RBe. 800.

Fostory

Tnspection

Tnspectors, Madras, Uniled Provinces, Puzjab
and Berma.

Indis recruited—Rs. 300—25-200—Europe
X

recruited —Rs. 400—30—1,000,

Jusior Tnspectors, Bombay, Bengal, Bikar and
* ."eOrml' :-bl"‘Am-.,d'

Iodia recruited—Rs. $00—25—700—Europe
rearuited — Ra. 400—30—90C.

Osntral Provinces and Berar—
‘Sanior Inspector—Rs.
[,
Tndis recruited 1.‘ et B
- umior MME‘— s 300~
25550,
. w«lw—hnﬂ—
vapmniwl[ .
Junior Inspector—Ra. 400—
L $0—700.

Goneral Bcale for Chief Inspestore—Ras. 1,000
—50—1,350.

Bengal—
Chief Inapectors —Ra. 1,200~100-
—1,600.

Tnepeciore—Rs. 300-—50—800.
Other Prorinces—

Left to local Governmenta subject
1o observance of ordinary finan-
cial rales,




Scrrice.

Pay pirrposed by the Public Services Comminsian.

Pay s:netioned.

Boiler Inspestion De-
parunent.

“Chief Inspector: Bombay—Rs. 1000—50—
1,350 - appointmont made pensionable.

Chied Inspector : Bongal, Rihar and Orisss and
Asam—RBs. x,wo-"%"—l.m

Firet Tnapestor : Madraa and Burma—Rs. 700,
Salary for certain olher posta left to suthorities

ic India.

Central Proviaces and Berar.—papectors are
aleo Inspectore of Factories.

Beagal, Di*ar and Orisa and
ssam,

Chief Inspestors—Rq. 1,200—100 ~
10 10

Piy of ota® lefs to loo! Govern-
ments subject to of
ordinary fnancial

ow

[
Jrdian Finance Pepari- Probationary Grade =15 200. | {1) Ra. 350~ 50- 1,500,
et (1) Clase 11— { . J
Ordi Beale ~"s 370—50/3] (2) and ($)—Re. 1,500 - 69—1,800.
—W—w—m&o. - 800
(4) Ra. 2,360—10—2,750—9,000.
(2) Class T ~ Re- 1,200 —60—1,500.
(3) Clase 1—(1.C.8) - 1,600-~40—1,800.
(1) Accountants Gemeral—Rs.  2,0—126—
3,750.
Porest Department ... | Fadia— India—

Probationary Grade - Rs. I30.
Ordi Beale—Rs. 260—29-- 65)—600 -
30700,
Buerma—

Probatimnzry Grade—Fa. 200
Ordinary Scale  Ba. 800—20 - 600,

Probafionary Grade—Re 200,

ol oo
30750,

Burmo—

Probationary Grade—Rs. 2:0.

Ordinary Soale—Ry. 900—*0—000
. -w‘-FMeney ber—Re. 62 —20—

Proviaciul Civil Fervie

Exsscutive Brasch—

Tadia—
Probaticeary Grade—Ts. 150.
Orfimy dale—Ra. 3900, 6603

Barma—
Probutionary Grade —Ps. 200,
o.::.q Eealo—Bs. 300—40/8— 500—50/3—|

Seleckion posts —600—§0—Bs. 800 snd 1,000,
Judicial Brasch—~
' Indio—

Probationsry Grade--Re. 200,

Ordizasy Beule —Rs. 300 —40/3—500.

Borme— , .
Probeliensry Erade —Fs. $0.
M‘;vy Eoale—Rs. $00—40/3—800—§0/3 |

“Selotion poste—Ra. 600 - 40—870 and 1,000,

) Left to io-l Governments within
the limits :—

- Minimam—Rs. 350 or 800—3
eﬂunow oy bars—Maximom - Re.

Bolection grades fiom—Re. 850 to
3,200,

Left to loal Governments within
the lisits =—

Minimwn —Ba. 390 or 360.
Maximow --Re. 850.
Beleotion poste—Re. 850 to 1,00.




Bervice

Puy proposed by the Public Service Commission,

Pay sanctioned.

Land Records (Burma)

Provincial Police

Probatiovary Grade
Assistant Superintendents—Rs. 250.

Re. 200.

Buperintendentse
Ordinary Scale~Es. 800—20 —500.
Belection poste~Rs. 600, 700, 809.
Assistant Director -Rs, 1,000—-50—1,250.

Pm‘)zuan-i"cni&—lh 160 for 20

6 for :furiner 18
months. Ba. 200 until ocourrence
of vueancy.

Asaistant Buperintendent—Rs, 260,

B:gsrintendent-—m. 800—20—

Assistant Director—Re. 1,
0 w030

India—
Prubationary Grade—RBs. 150,
Ordinary Beale—Rs. 250—40/3—430—50/3—
800,

Buroi—
Prrbationary Grade—Rs. 200
O Jinry Bsle—Re. 300—40/3—500—50/3—
3.

Selection poste—Rs. 800, 700.

Probationary Grade—Es. 200 for
0 years.

Ordinary Scale—Bs. 250—26—80C
—20—500—20,/2—580—20—600.

Selection posts—Ra. 700.

“Post Offce

Probationary Grade—Rs. 150.

Ordinary Scale—Rs. 250—40/8—450—5¢ /3—|
800,

Seleciion posti— s, 600—40—700,

Probationary Grade—Rs. 200,

Ordivary ScalemRa.
;ﬁy 250—25—800

* Nottbern Jodia Balt
Revenses

of

do “pay + all
Ha 250, np(omnmnmna 3400,

$Depaty Comnuissioner—Rs. 1,200=40—1,400)

Assistant Commissioner—Ha. 1,000.
—Re. 900.
—Ra. 70035500,

" -
" "
Superiniendents—Rs. 600. .
. —Re. 300—50/3—500.
Assisiant, Superintenderts—Ea. 250.

Probatieners—Rs. 160

® 5till under consideration.
{Present pay continued.

Asdisiant Commissioner—Rs. 1,000.
~—Rs. 700—

25900.
Superintendents=
Probationary Grade—Rs. 300,
Ordinary Scale—Rs. 250—80/3—
Py /3

“falt and Excise De-
partment.

Deputy Commissioners (quns)—lls. 1,200—40

Distillery Rrpuh (Madras)—=Rs. 800—25—
1000—60— 1,3

Distillery Bxperis (Bombay) =Rs. 650=50~1,300)
Distillery Experta (Bengal}—Rs. 650—50=1,300,

Distillery Experts (Bihar and Orissa)—Re. J50—
301,000, .

nited Provinoes)=Rs. 800—
g e
%ﬂmhﬂnﬁhﬂn—-&. 1,000=50—

Assistant Commissioners, Madras and Bombay—
Bs. 1,000.

Ausistant Commissionerv, Madrae aod Bombay—
Ba. 900.

Left to local Governments to regu-
late subject te observance of ordi-
nary £nandial rules.




Service.

Pay proposed by the Publio Bervice Comunissian.

Pay sanctioned.

Sai: aod Ercise De-
partment—eontd.

Assistant Commissioners, Madris and Bombsy—
Re. 600—85— 800,

Assistani Commissionars, Bangal and Bihar ud
Orissa—Rs. £50—50—1,000. -

Asgnnn:hnt Gommissioner, Sind—Rs. 500—80— .
Superintendent, Burma—Rs. 800,
Superiniendents, Rengal, Bihar and Orisss, Assam
uP:,Bnms—lls. g

Superintendenl, Uniled Provinees—Rs. 600—
5700, :

Superinterdents, Beogal, Bibar and Orisa,
Awur and Burma—Hs. 800

By ‘endants, Madras, Hombay, Bengal, Bihar
Tgm. .'uhd P{nnu--m—
40/ 8—450—60'3—-5@. (Probationers Bs. 150.)

Superintendent, Dunm-—k 81020 - 500

Assistant Superintendent, Burma—Rs. 350 (300
during pmhn\

Lefi to local Covernments to
late suhjeot to obssrvance of
vary fisaucial rules.

regu-
ordi-






